REPORT OF THE JOINT COMMITTEE COMPRISING IN THE MATTER OF O.A.
115 OF 2021 “TRIBUNAL ON ITS OWN MOTION SUO MOTU BASED ON THE
NEWS ITEM PUBLISHED IN THE TIMES OF INDIA, E-PAPER DATED 08.05.2021,
UNDER THE CAPTION “ANDHRA PRADESH: 10 FEARED DEAD, IN
EXPLOSION OCCURED AT QUARRY IN KADAPA”SUBMITTED TO THE
HON’BLE NATIONAL GREEN TRIBUNAL, SOUTH ZONE, CHENNAI, IN
COMPLIANCE TO HON’BLE NGT ORDER DATED 09" JULY, 2021

1.0 Preamble

Hon’ble NGT has registered the case SuoMotu on the basis of the newspaper report published
in the Times of India, e-paper dated 08.05.2021 under the caption “Andhra Pradesh: 10
feared dead, several injured in blast at quarry in Kadapa”. It is alleged in the newspaper
report that the tragic incident occurred in a blast at quarry in Kadapa District of Andhra
Pradesh on Saturday and at least 10 workers appear to be died and several others sustained
injuries in the incident. The Hon’ble National Green Tribunal, Southern Zone, Chennai, has
passed an order dated 21.05.2021 to appoint a Joint Committee consisting of 1) Senior
Officer from Andhra Pradesh State Environment Impact Assessment Authority, 2) A senior
officer from the Integrated Regional Office, MoEF&CC, Chennai, 3) A Senior officer from
Pollution Control Board as deputed by the Chairman, 4) the District Collector, Kadapa
District and 5) the Assistant Director of Mines and Geology of the respective area where the
incident occurred to inspect the area in question to submit a factual as well as action taken

report, if there is any violation found.

In compliance to Hon’ble NGT order dated 21.05.2021, the joint committee has been
constituted and inspected the incident site on 29.06.2021. The Joint Committee has filed a
detailed report and e-filed on 09.07.2021. Hon’ble NGT has appraised the submitted report
and vide Order dated 09.07.2021 directed the committee for compliance of following

observations:

“7. The Joint Committee as well as Pollution Control Board are directed to file
further reports assessing the environmental damage caused, environment
compensation including the value of the unauthorized mined articles and expenses
required for restoration for the damage caused to the environment on account of
any un-scientific excess mining done. If they want any expert to be included in the

Committee for that purpose, they are at liberty to co-opt any expert and then assess
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the environment damage and compensation and submit a further report to this
Tribunal on or before 25.08.2021 by e-filing in the form of searchable PDF/OCR
supportable PDF and not in the form of image PDF along with necessary

hardcopies to be produced as per Rules.

8. They are also directed to ascertain the details of all the identified mines
mentioned in the report and also report as to whether any violations are committed
by such mines and if there is any violation, what is the nature of violation in respect
of those mines and action taken as well, while submitting the report to this

Tribunal.”

In compliance to the Hon’ble NGT Order dated 09.07.2021, the Joint Committee has

calculated the environmental compensation and identified the violations, if any committed by

other mines in the YSR District, Kadapa (Cuddapah).

2.0 Environmental Damage and Compensation

The mine lease attracts the provisions of EIA Notification, 1994 and requires EC from

its inception.

The mine was executed by the Asst. Director of Mines & Geology, Kadapa vide
Proc.No.1527IM3/2001, Dt. 24.11.2001 for a period of 20 years w.e.f. 02.11.2001 to
01.11.2021.

Barytes production was started from the year 2002-03 and till 2017 neither project
proponent applied for EC from competent authority nor Dept. of Mines and Geology
directed the process the same. Therefore, the mine is being operating and producing

Barytes without prior EC from MoEF&CC and CFO from APPCB since 2001.

2.1 Environmental Damage Assessment

The environmental compensation imposed for environmental damages essentially
includes restoration/ rehabilitation expenses, fine/ penalty/ financial deterrent for the
activities which caused the environmental damages and the expenses incurred for

identifying the extent of environmental degradation.



Environmental damages significantly vary in terms of the damage’s space, scope,
level and magnitude. Due to this, significant indexes or markers of environmental
damage differ considerably and one of the initial steps of environmental damage
assessment is to determine the unique indexes or markers which help assess the actual

damage.

Environmental Damage Assessment and compensation involves three modules. The
first and foremost step is to assess the interim compensation for interim/ temporary
restoration process. This is assessed by quantifying the interim damages with the help

of equivalency analysis.

In the present case (illegal mining), reserve equivalency method can be used where
potential interim environmental damages can be assessed in each compartment of
habitat like air, water, land, flora, fauna, etc. Potential damages calculated for each
compartment sums up as the interim compensation for immediate restoration

measures.

After this interim assessment, environmental restoration plan has to made by a
detailed investigation and appropriate restoration measures has to be zeroed on by a

panel of environmental experts.
The actual cost of such a restoration plan/ project has to be imposed on the defaulter.

The third component of the environmental damage is the actual cost of studies/
surveys/ investigations/ discussions/ monitoring/ reviews/ field visits/ laboratory
assessments, etc. carried out by the regulatory authorities and expert team assigned

with the implementation/ monitoring/ review of the restoration project.
Therefore, Environmental damage essentially includes:

e Interim damage assessment and compensation for temporary restoration activities.
e Actual cost of long term restoration/ rehabilitation plan.
e Cost associated with all studies, investigations and reviews associated with

damage assessment and restoration activities.



2.1.1 Interim damage assessment
e The first step of damage assessment is to impose compensation on interim damages
emerged in each compartment of the habitat/ ecosystems. This include the cost of
resources, which has been impaired of its intended uses after the emergence of

damage.

e Since, the matter in question is illegal mining, extraction of Barytes and dumping/
disposal of solid waste in mine lease area, potential damage assessment is limited to

land only as there is no water usage in the mining operation.

e The environmental damages associated with flora, fauna and wild life are assumed to

be negligible and thorough investigations are required to delineate any effects if exist.

o Similarly, health effect of such illegal mining also requires a very detailed study and
at present it is also assumed as minimal in this case due to low production quantities

and low population densities.

e Therefore, interim damages to land is considered here and any other damages to other

environmental components can be integrated with this methodology if required.

2.1.2 Land pollution/ destruction
Formula used in calculating damage to be caused to the surrounding environment because of
the pollution of the ground surface with solid wastes:

D(GS) = qx m x CF(SW) )

D(GS) | Damage to be caused by land reserve destruction or land surface pollution (Rs

/year).

Q Index of land reserve’s relative value (0.3 for barren lands to 3.0 for land

falling under ecologically sensitive zones).

M Weight/ quantity of solid waste released (Tons/ year)

CF(SW) | Damage to be caused by 1.0 ton of solid waste (Rs.)

The land reserve’s relative value can be taken as 0.3 for barren lands, 1.0 for grass lands/
recreational plots, 1.5 for agricultural lands, 2.0 for plantations, 2.5 for forest lands and 3.0

for ecologically sensitive zones.



The amount of unit damage to be caused to the surrounding environment in the result of
releasing of 1.0 ton of solid waste into the environment can be expressed by the sum of the
expenses on removal, detoxification, disposal charges, cost of land polluted, expenses on
hygiene and environmental restoration measures. This amount has to be fixed by an expert

panel after a detailed study, considering the site specific conditions.

Asper the information provided by Asst. Director of Mines and Geology, Dept. of Mines and
Geology, Kadapa, YSR District, vide letter no. 2716/NGT/2021 dated 05.08.2021, the year

wise mineral production and solid waste generated are as follows:

— i Mineral Solid Waste / OB I
Produced in MT | Generated M’

1 2001-02 0 607

2 2002-03 880 540 OB generated Under
3 2003-04 650 540 open cast mining

4 2004-05 800 540 operation in CBM
5 2005-06 730 540

6 2006-07 100 40

7 2007-08 450 180

8 2008-09 200 80

9 2009-10 799 319.6

10 2010-11 441 176.4

11 2011-12 768 307.2

12 2012-13 867 436.8 Solid waste generated
13 2013-14 5026 2010.4 through underground
14 2014-15 3757 1502.8 mining operations
15 2015-16 1564 625.6

16 2016-17 4131 1652.4

17 2017-18 4165 1666

18 2018-19 1292 3643.7

19 2019-20 2450 2740.1

20 2020-21 0 2904.7

Total 31387.25 18285.70




Dam

age to be caused by land reserve destruction or land surface pollution (Rs /year) is being

calculated as follows:

q is being taken as 0.3 as the land is waste land / barren land as per Revenue Dept.’s
letter no. 123/2000 dated 14.06.2000.

m is weight/ quantity of solid waste released (Tons/ year).

CF(SW) is samage to be caused by 1.0 ton of solid waste (Rs.)in the result of
releasing of 1.0 ton of solid waste into the environment can be expressed by the sum
of the expenses on removal, detoxification, disposal charges, cost of land polluted,
expenses on hygiene and environmental restoration measures. As per the information
provided by Asst. Director of Mines and Geology, Dept. of Mines and Geology,
Kadapa, YSR District, vide letter no. 2716/NGT/2021 dated 05.08.2021, the cost of

production per ton is considered as Rs. 5500/- per ton.

m’ to ton
SN | Year | q | ™™/ | onversion | CFSW) | D(GS)
OB Generated
factor

I | 2001-02 | 03| 607m’ 0.88 5500 881364
2 | 2002:03 | 03| 540m 0.88 5500 784080
3 | 200304 | 03| 540m° 0.88 5500 784080
4 | 2004-05 | 03 | 540m 0.88 5500 784080
5 | 200506 | 03 | 540m° 0.88 5500 784080
6 | 200607 | 0.3 | 40 tons 1 5500 66000
7 | 2007-08 | 0.3 | 180 tons 1 5500 297000
§ | 200809 | 0.3 | 80 tons 1 5500 132000
9 | 2009-10 | 0.3 | 319.6 tons 1 5500 527340
10 | 2010-11 | 0.3 | 176.4 tons 1 5500 291060
11 | 2011-12 | 0.3 | 307.2 tons 1 5500 506880
12 | 2012-13 | 0.3 | 436.8 tons 1 5500 720720
13 | 2013-14 | 0.3 | 2010.4 tons 1 5500 3317160
14 | 2014-15 | 0.3 | 1502.8 tons 1 5500 2479620
15 | 2015-16 | 0.3 | 625.6 tons 1 5500 1032240
16 | 2016-17 | 0.3 | 1653.4 tons 1 5500 2728110
17 | 2017-18 | 0.3 | 1666 tons 1 5500 2748900




18 2018-19 | 0.3 | 3643.7 tons 1 5500 6012105
19 2019-20 | 0.3 | 2740.1 tons 1 5500 4521165
20 2020-21 | 0.3 | 2904.7 tons 1 5500 4792755

Total 34190739

The Environmental compensation due to land pollution/ destruction is Rs. 3,41,90,739/-.
2.1.3. Land plot damage
Formula used in calculating damages caused to the land that had been previously utilized for

recreational/ agricultural/ or any other ‘lost opportunities

D(LP)=A (LT + G) (2)

D(LP) | Damage caused to the land that had been previously utilized for recreational/

agricultural/ or any other ‘lost opportunities’ (Rs /year).

A Area affected by direct impact (Hectare)
LT Average tax on land paid to the Govt. per unit land (Rs./ Hectare)
G Cost of the lost opportunities (to be gained from recreational/ agricultural/ or

any other activities) from 1 hectare of land (Rs.)

The following information / values were considered for calculation of land plot damage:

A :Area affected by direct impact (Hectare) = 8.497 Ha

LT :Average tax on land paid to the Govt. per unit land (Rs./ Hectare) = Rs. 15,628/-per Ha
=15628 X 8.497
=Rs. 1,32,791.11/-

G :Cost of the lost opportunities = Rs. 1,00,000/- per Ha

=100000 x 8.497
= Rs. 8,49,700/-

D(LP)=A (LT +G)

D(LP) = 8.497 (132791.11 + 849700) = Rs. 83,48,227/-.

The Environmental compensation due to land plot damage is Rs. 83,48,227/-.

Total Environmental Compensation calculated asRs. 3,41,90,739/- + Rs. 83,48,227/-

= Rs. 4,25,38,966/-



3.0 Violations committed by other mines

3.1 Observations of MoEFCC:

It has been observed that, in total there are around 38 major mineral Mining leases
and around 228 minor mineral leases in the District of YSR District, Kadapa
(Cuddapah).

Out of the above, there are around 28 major mineral mining leases and around 147
minor mineral leases are in non-working condition in the Y.S.R. District due to
various reasons.

It has been observed that 07 working mine leases are being operated without
EC/CFE/CFO.

The MoEFCC is opined that the present non-working mine leases are also to be
verified as they were may be operated without statutory clearances. In this regard,
clarification / information has been sought from SEIAA, Dept. of Mines and Geology
and APPC vide email letter dated 17.08.2021.

3.2 Observations of APPCB:

The Barytes mine of Smt. C. KasturiBai, Sy. No. 1 & 133 of Mamillapalli (V),
Kalasapadu (M), YSR District, was operating without obtaining Environmental
Clearance from SEIAA, and Consent for Establishment(CFE)/Consent for Operation
(CFO) from Andhra Pradesh State Pollution Control Board (APPCB).

The Regional Office, APPCB, Kadapa, submitted a detailed report on the Barytes
mine of Smt. C. KasturiBai, Sy. No. 1 & 133 of Mamillapalli (V), Kalasapadu (M),
Y SR District, to the Zonal Office, APPCB, Kurnool vide Lr. dated 27.05.2021 to take
action against the Barytes mine for operating the mine without Environmental

Clearance, Consent for Establishment(CFE), Consent for Operation(CFO).

The Zonal Office, APPCB, Kurnool, issued Closure Order dated 29.05.2021, to the
Barytes mine of Smt. C. KasturiBai, Sy. No. 1 & 133 of Mamillapalli (V), Kalasapadu
(M), YSR District, for operating the mining unit without Environmental Clearance
and Consents of the Board. Further, the Zonal Office, APPCB, Kurnool, also
requested the Asst. Director of Mines & Geology, Kadapa, Vide Lr. Dt. 29.05.2021,

not to issue work permit to the Barytes Mine of Smt. C. KasturiBai.

The Barytes mine of Smt. C. KasturiBai, operated the mine without providing
necessary pollution control measures such as, construction of retaining walls to

provide stability to the dumps, construction of garland drains for diversion of storm



water, grading of roads to mitigate dust emissions, retention/toe walls at foot of the
dumps, fencing along the boundary with signboards to prevent un-authorized entry

and accidents.

Fencing has been done around the mine pit after the accident to cordon off the area.
The mining unit has not developed greenbelt along the mine lease area with tall
growing trees. The explosion incident that occurred in the mine area, has damaged the
tree that existed in the site, breaking its branches and burning the leaves due to

intensity of the blast.

Independent Report of APPCB with regard to Para No. 9 of Hon’ble NGT Order
dt.09.07.2021.

It is submitted that, the independent report of APPCB, on the mining unit of Smt. C.
KasturiBai, Sy. No. 1 & 133 of Mamillapalli (V), Kalasapadu (M), YSR District, has
been submitted to the standing counsel for NGT through Legal Cell of APPCB on
19.08.2021, to represent before the Hon’ble National Green Tribunal, Chennai, in
0O.A. No, 115 of 2021, on behalf of APPCB. The Legal Cell of APPCB, has informed
that the finalized independent report will be filed before the Hon’ble NGT.

Apart from the Barytes Mine of Smt. C. KasturiBai, Sy. No. 1 & 133 of Mamillapalli
(V), Kalasapadu (M), YSR District, there are two other following mining units
located in Kalasapadu Mandal and these mining units have obtained Consent for

Establishment(CFE) & Consent for Operation (CFO) from APPCB:

1. Sri M. Siva Reddy, (0.675 Ha.)
Barytes& Dolomite Mine, Sy.No. 130/2, 132/1A & 1B and 131/P,
Mamillapalli (V), Kalasapadu (M), YSR District.

The Board has issued Consent for Operation to the mining unit vide order
dt.15.02.2021, with a validity period upto 31.12.2025. The mining unit has not yet
started operation and submitted and undertaking stating that they will take all the

pollution control measures and implement the conditions stipulated by the Board.



2. Sri. N. Viswanath Reddy, (5.0 Ha.)
Road Metal and Building Stone mine, Sy. No. 2707 (New Sy.No. 2817),
Sankavaram (V), Kalasapadu (M), YSR District.

The Board has issued Consent for Operation to the mining unit vide order
dt.12.07.2021, with a validity period upto 31.05.2022. The mining unit has not yet
started operation and submitted and undertaking stating that they will take all the

pollution control measures and implement the conditions stipulated by the Board.

Other identified mines in the District as per the Para No. 8 of the Hon’ble NGT
Order dt.09.07.2021.

As per the information furnished by the Department of Mines & Geology, 7 Nos. of
working mines are being operated without obtaining Consent for Establishment(CFE)/

Consent for Operation(CFO) of the Board.

Andhra Pradesh Pollution Control Board has obtained information of working mines
in YSR District, from the Department of Mines and Geology, Kadapa/Yerraguntla,
and identified the following 7 mining units being operated without obtaining Consent

for Establishment(CFE)/ Consent for Operation(CFO) of the Board:

S.No. Name of the mine Area Address of the Mine
Sy.No.33, Kurnoothala V),
1 M/s. G.Sandeep Reddy 2.00 Ha ) ) )
Lakkireddypalli (M), YSR Dist.
Sy.No.1453/P, Settivaripalli (V),
2 M/s. K. Venu Rami Reddy 1.38 Ha

Mydukuru (M), YSR Dist.

Sy.No: 459 of Devamachupalli (V),

3 Sri. B VenkataSubba Reddy 4.45Ha
ChitvelMandal, YSR Dist.

Sy.No.187/P, 186/1A and 193,
M/s. Sri  Pavan Micro

4 2.22Ha | Vempalli (V), Vempalli (M), YSR
Minerals, Di
1st.

Sy.606/P & 571, Vemula (V) & (M),

5 M/s. Rangaiah& Sons, 1.052 Ha
YSR Dist.
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M/s. Rangaiah& Sons 0.915 1 Sy.No: 917/2, Vemula Village
6 . a
(V.V.RangaiahChetty), &Mandal, YSR Dist.
Sy.No0.290 & 299/1, , K.V. Palli (V),
7 Sri. S. Gangi Reddy, 77.416 Ha _ )
Pulivendula (M), YSR Dist.

e In this connection, the Regional Office, APPCB, Kadapa, has submitted a report to
the Zonal Office, APPCB, Kurnool, to take action against these mining units under
the provisions of Water (Prevention and control of Pollution) Act, 1974 & its
amendments thereof and Air (Prevention and control of Pollution) Act, 1981 & its
amendments thereof, and further requested the Department of Mines and Geology, not
to issue permits to these mining units.

e The Zonal Office, APPCB, Kurnool, issued Closure Orders dated 13.08.2021, to the 7
mining units, for operating the mining unit Consents of the Board and further
requested Asst. Director of Mines & Geology, Kadapa, vide Ir. dt. 13.08.2021, not to
issue permits to these mining units. (Copies of the closure orders and letters addressed

to the ADMG, Kadapa, are enclosed as Annexure — I).

3.3 Observations of Dept. of Mines &Geology:
e In YSR District, Kadapa, there are two zones viz., Kadapa zone and Yerraguntla zone.

e Details of total mine leases including working and non-working in the District are as

follows:
Working Non-Working
SN Zone Total
Major Minor Major | Minor
1 Kadapa 04 48 11 80 143
2 Yerraguntla 06 33 17 67 123
Grand Total 266

e It has been observed that there are 38 major mineral Mining leases and 228 minor
mineral leases in the District of YSR District, Kadapa.

e It has been observed that there are 28 major mineral mining leases and 147 minor
mineral leases are in non-working condition in the Y.S.R. District due to various
reasons.
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e It has been observed that there are 04 major mineral mining leases and 48 minor
mineral mine leases in Kadapa zone and 06 major mineral leases and 33 minor
mineralleases in Yerraguntla zone are in working condition (Detailed mine lease list
enclosed as Annexure-II (Kadapa zone) and Annexure-II1 (Yerraguntla zone)).

3.3.1. Action taken by the Department of Mines & Geology on the working leases which
are not having EC, CFE& CFO referred by the APPCB, Kadapa;:
e The Department of Mines and Geology has taken necessary action on the above said
leases as per the EE, APPCB, Kadapa vide Lr.No. KMG-01/PCB/RO/KDP/2021-168,
dt. 02.08.2021 and subsequent e-mail dt. 08.08.2021.

SL
Name of the mine Zone Action taken

1.Issued Notice to the lease holder on 06.08.2021 to
stop the quarrying operations immediately.

2. Lease ID was blocked on 06.08.2021.

3. Addressed letters on 06.08.2021 to the Tahsildar and
the Station House Officers not to allow the lease holder
ADMG to conduct quarrying operations and to arrange vigil/
1 | G. Sandeep Reddy Kadapa’ regular monitoring over the subject area.

4. The Royalty Inspector of this office has inspected the
lease area on 17.08.2021 and instructed the lease holder
not to conduct any quarrying operations till obtaining
the CFE/CFO. And also informed if any violation in
this regard necessary further action will be initiated for
cancellation of lease.

1. Issued Notice to the lease holder on 06.08.2021 to
stop the quarrying operations immediately.

2. Lease ID was blocked on 06.08.2021.

3. Addressed letters on 06.08.2021 to the Tahsildar and
the Station House Officers not to allow the lease holder
ADMG, to conduct quarrying operations and to arrange vigil/
Kadapa regular monitoring over the subject area.

2 SriK.Venu Rami Reddy

4. The Technical Assistant of this office has inspected
the lease area on 17.08.2021 and instructed the lease
holder not to conduct any quarrying operations till
obtaining the CFE/CFO. And also informed if any
violation in this regard necessary further action will be
initiated for cancellation of lease.

1. Issued Notice to lease holder on 06.08.2021 to stop
the quarrying operations immediately.

2. Lease ID was blocked on 06.08.2021.

3. Addressed letters on 06.08.2021 to the Tahsildar and
the Station House Officers not to allow the lease holder
to conduct quarrying operations and to arrange vigil/
regular monitoring over the subject area.

Sri B VenkataSubba ADMG,
3 Reddy Kadapa

4. The Technical Assistant of this office has inspected
the lease area on 17.08.2021 and instructed the lease
holder not to conduct any quarrying operations till
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obtaining the CFE/CFO. And also informed if any
violation in this regard necessary further action will be
initiated for cancellation of lease.

M/s. Sri Pavan Micro
Minerals,

ADMG,
Yerraguntla

1.Lessee ID blocked in OMEPS

2.Notice issued to lease holder dated.06-08-2021 not to
conduct quarrying operations till obtaining the
CFE/CFO.

3. Requested the Tahsildar and Station House Officers
to conduct vigil/ regular monitoring not to conduct
quarrying operations and transportation of the mineral.

M/s. Rangaiah& Sons,
( Ext:1.052 hects)

ADMG,
Yerraguntla

1.Lessee ID blocked in OMEPS.

2. Notice issued to lease holder dated.06-08-2021 not to
conduct quarrying operations till obtaining the
CFE/CFO

3. Requested the Tahsildar and Station House Officers
to conduct vigil/ regular monitoring not to conduct
quarrying operations and transportation of the mineral.

M/s. Rangaiah& Sons
(V.V.RangaiahChetty),

( Ext:0.915 hects )

ADMG,
Yerraguntla

1. Lessee ID blocked in OMEPS.

2. Notice issued to lease holder dated.06-08-2021 not to
conduct quarrying operations till obtaining the
CFE/CFO

3. Requested the Tahsildar and Station House Officers
to conduct vigil/ regular monitoring not to conduct
quarrying operations and transportation of the mineral.

S. Gangi Reddy,

ADMG,
Yerraguntla

1.In this regard, the lease holder is not having EC and
he has submitted application for TOR on 12-09-2017
and got Acknowledgement vide
No.IA/MIN/6854/2017. Subsequently, the same has
been transferred from Category A to B vide New
Proposal No.IA/AP/MIN/ 26804/2018. Further SEIAA
vide Lr.No.3/SEIAA/AP/SEIAA . Mtg/2014, dt.03-08-
2018 requested the Project Proposals to furnish
Notarized Affidavit as per provisions. Subsequently,
the lessee has applied once again for EC along with
Notarized Affidavit on 25-11-2020 and got
Acknowledgement vide No.SIA/AP/ MIN/58598/2020.
EC meeting has conducted on 08-12-2020. Further, no
information has not received by this office so far
regarding EC from SEIAA.

2. Action initiated by the department
1. Lessee ID blocked in OMEPS.

II. Notice issued to lease holder dated.06-08-2021 not
to conduct quarrying operations till obtaining the EC,
CFE/CFO.

IV. Requested the Tahsildar and Station House Officers
to conduct vigil/ regular monitoring not to conduct
quarrying operations and transportation of the mineral.

V. Submitted lease cancellation proposals to the DMG
vide Lr.No.843/M1/2003, dated.09-08-2021.

13



3.3.2Action initiated on non -working mining leases of Major mineral:
e The Asst. Director of Mines and Geology, Kadapa&Yerraguntla zone have initiated action

against the 28 Major Mineral Mining leases in the District as per Rules from time to time.

3.3.3 Action initiated on non-working mining leases of Minor Mineral:
e The Asst. Director of Mines and Geology, Kadapa&Yerraguntla zone have initiated action

against the 147Minor Mineral Quarry leases in the District as per Rules from time to time.

3.3.4 Action initiated against the lease of Smt.C.KasturiBai

e The Director of Mines and Geology vide Proceedings No. 3890189/D12-1/2020 dated
02-06-2021 has cancelled the quarry lease of Smt. C. Kasturi Bai in accordance with
Rule 12(5)(h)(xii) of Andhra Pradesh Minor Mineral Concession Rules, 1966.
(Annexure - V).

o The Asst. Director of Mines and Geology, Kadapa issued Demand Notice to
Smt.C.KasturiBai / GPA Holder Sri C. Nageswara Reddy to payan amount
0fRs.69,87,235/- (Rs.46,70,480/- and Rs.23,16,755/ -) towards Normal Seigniorage
Fee together with penalty, DMF& MERIT vide Demand Notice No. 3423/M1/2002
dated 05.07.2021 and 10.08.2021, respectively. (Annexure — V & VI).

3.3.5 Awareness Programme on Mines Safety on handling of Explosives
e The Department of Mines and Geology, Kadapa along with professionals from Mines
Safety, Pollution Control Board & Ministry of Environment & Forest Departments on
10.08.2021 has conducted training/ awareness programme for the district mining /
quarry lease holders and explosives handling personnel on Mines Safety and safe
handling of explosives while conducting mining operations in the mines and quarries.
(Annexure — VII).

3.3.6Action initiated on the directions No. 10 & 11 of the Hon’ble NGT order,
dt.09.07.2021.
e Independent report of the Mines Department was filed by the Director of Mines and
Geology, Ibrahimpatnam vide Lr.No. 3890189/D12-1/2020, dt. 11-08-2021 before the
Hon’ble NGT, Chennai (South Zone). Annexure-VIII).

3.3.7Compensation already paid on 11.05.2021 to the victims of the
incidentunder District Mineral Foundation Trust Fund (DMF) :

NIR Name and address of the Next Kin & Kith of the Amount
Age deceased Person & .
No. deceased Person Aadhar No in Rs.
Lakshmi Narayana Reddy
Ponnathota, V.Kothapalli Village D
1. | of VemulaMandal. 60 Sthéggga?;jgh; gv_,gfe) & 1110,00,000/-
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BalagangulaiahY erraguntla, SmtY. Anj arzmma (wife)

2. | V.Kothapalli Village of 35 718 0867 1572 10,00,000/-
VemulaMandal.
Balagar.lgl Reddy Kalluru SmtK.Nagamalleswari
S/o Thirupal Reddy, -

3. L . 39 (wife) & 10,00,000/-
Rangoripalli H/o V.Kothapalli 8698 6713 4009
Village of VemulaMandal.
EeswaraiahPippinaidugaari S/o .

4. | Ramappa, Betchaiahgaripalli 45 Smtgi;(gs;;l}‘lg ggge) & 10,00,000/-
Village of VemulaMandal.
Jada Naga Subba Reddy S/o Nagi .

5. | Reddy, D.No. 6-6-153, Riksha | 41 (\5;2:)] ﬁilz%k;%??ﬁ 5 | 10.00,000-
Colony, Badvel Town &Mandal.
Korivi Prasad S/o Pakkeraiah, S

6. | D.No. 15/125, Sreeram Nagar, 35 Smﬂj%gkzslfgz (()\7)&22&) & 110,00,000/-
Porumamilla Town &Mandal.
Y.VenkataRamana S/o

7. | Y.NagaRaju, Thallapalli Village, | 28 Sri Y.Nagaraju (Father) 10,00,000/-
VempalliMandal
T.Venkatesh S/o Chinnaiah, SmtY.VenkataRamanamma

8. | Thallapalli Village, 30 (Wife) & 10,00,000/-
VempalliMandal. 4727 1331 0327
Shaik Abdul, S/o Khasim Sab, . :

9. | Gokul Nagar, Near Polytechnic | 50 | Smtiairun Bee (Wife) & -4 55 500,

8873 5170 7175

College, Proddatur.
Bathula Prasad, Gangayapalli SmtB.Jyothi (Wife)

10. Village, KalasapaduMandal. 37 3387 4187 2095 10,00,000/-

3.3.8 Compensation already paid on 17.07.2021 to the victims of the incident
under PradhanaMantry National Relief Fund (PMNREF) :

SI. | Name and address of the deceased Next Kin & Kith of the Amount
No Person Age deceased Person & in Rs
) Aadhar No. )
Lakshmi Narayana Reddy .
1. | Ponnathota, V Kothapalli Village of | 60 | SmiF-Saraswathi (wife)& | o 50/
8929 7740 3332
VemulaMandal.
: 2,00,000/-
Balagangu la} ahYerraguntla, SmtY.Anjanamma (wife) &
2. | V.Kothapalli Village of 35
8718 0867 1572
VemulaMandal.
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. 2,00,000/-
Balagar}gl Reddy Kalluru L SmtK.Nagamalleswari
S/o Thirupal Reddy, Rangoripalli -
3. o 39 (wife) &
H/o V.Kothapalli Village of 8698 6713 4009
VemulaMandal.
ohPinninai ; 2,00,000/-
EeswaralahPlpplqaldugE}arl S/o SmtP Yasodha (wife) &
4. | Ramappa, Betchaiahgaripalli 45 2136 3340 8238
Village of VemulaMandal.
2,00,000/-
Jadq Naga Subba Reddy S/o . SmtJ.AdiLakshumma(Wife)
5. | NagiReddy, D.No. 6-6-153, Riksha 41 & 4863 3424 4115
Colony, Badvel Town &Mandal.
.. . 2,00,000/-
Korivi Prasad S/o Pakkeraiah, SmtK.Lakshmi (Wife) &
6. | D.No. 15/125, Sreeram Nagar, 35 4793 2164 0762
Porumamilla Town &Mandal.
Y.VenkataRamana S/o Y.NagaRaju, 2,00,000/-
7. | Thallapalli Village, 28 Sri Y.Nagaraju (Father)
VempalliMandal
T.Venkatesh S/o Chinnaiah, Sth.VenkgtaRamanamma 2,00,000/-
o (Wife) &
8. | Thallapalli Village, 30 4727 1331 0327
VempalliMandal.
. ) 2,00,000/-
Shaik Abdul, S/o Khasim Sabf SmtKairun Bee (Wife) &
9. | Gokul Nagar, Near Polytechnic 50
8873 5170 7175
College, Proddatur.
2,00,000/-
10 Bathula Prasad, Gangayapalli 37 SmtB.Jyothi (Wife) T
" | Village, KalasapaduMandal. 3387 4187 2095

3.3.9 Compensation fixed by the Assistant Commissioner of Labour, Rajampet :

The commissioner For Employees Compensation Under E.C. Act, 1923& Assistant
Commissioner of Labour, Rajampet has calculated as follows: (Annexure - IX)

SN Dependent of Age Amount (Rs. /-)
1 | Late LakshrniNarayana Reddy. P 61 8,53,275/-
2 | Late BalagangulaiahYerraguntla 35 14,77,950/-
3 | Late Balagangi Reddy, Kalluru 48 11,98,500/-
4 | Late EswaraiahPippinaidugari 45 12,70,800/-
5 | Late Jada Naga Subba Reddy 41 13,60,275/-
6 | Late Korivi Prasad 35 14,77,950/-
7 Late Y. VenkataRamana 28 15,88,425/-
8 Late T. Venkatesh 30 15,59,850/-

16







Annerove-1
—  ANDHRA PRADESH POLLUTION CONTROL BOARD
% ZONAL OFFICE: KURNOOL
Lo
N -

1" Floor, Shankar Shopping Complex, Krishna Nagar Main Road
v Phone : 08518-236912

Order No. CDP -699/Mines/APPCB/Z0-KNL/2021- 1} ¥ :13.08.2021
CLOSURE ORDER

Sub: APPCB - ZO- Kumool — Mis. G.Sandeep Reddy,(2.00 Ha) Sy.No.33,
Kumoothala (V), Lakkireddy palli (M), YSR Dist — Operating the mining unit
without Cansents of the Board - Closure orders - lssued — Reg.

Ref: 1. Hen'ble Supreme Court Judgment order dt: 02.08.2017 in WP (C) No. 114

of 2014,
2. B.O.Memo No.APPCB/UH-IITF/Review Meeting/2018-799, DT.

21.03.2018

B.O. Lr.No. 6/APPCB/Mines/Env. Clearance/2018-188. Dt: 04.05.2018.

RO, Kadapa Lr.No. CFE/CFO/PCE/RO-KDP/2021-40.dt. 10.05.2021

RO, Kadapa submitled report to ZO, Kurnool, dt. 09.08.2021

EAC Committee meeting held at ZO, Kurnaol APPCE on 09.08.2021

Do B w

WHEREAS you are operating 2.0 Ha Barytes Mine in the name & style of M/s.
G.Sandeep _Reddy. ) Sy.No.33, Kurnoothala (V), Lakkireddy palli (M), YSR District,

WHEREAS, the Hon'ble Supreme Court of India, vide reference 1" cited, in its Judgment
order dt. 02.08.2017 in WP (C) No. 114 of 2014 direcled to take appropriate action against
llegal operation of mining activities carried out in violation of EP Act, Waler Acl and Air Act,

WHEREAS, the APPCB, Board Ofiice, vide referance 2™ cited, all the Z0s & ROs are
hereby instructed to issue closure orders to the industries operating without having valid CFO
order of the Board,

WHEREAS, the APPCB, Board Office, vide reference 3" cited. all the 7Os and ROs are
hereby instructed that while moniloring the industries! projects /mining projects, action may he
initiated for violation cases which are operaling without any clearances (EC, CFE, CFO) and the
industries / mining projects producing in excess of the approved quantity mentioned in the
Environmental clearance,

WHEREAS, you are operating the mining unit without obtaining consents of the Board
as required under Section 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
under Section 21/22 of Air (Prevention & Control of Pollution) Act, 1981,

WHEREAS, vide reference 4" cited, the EE, RO, Kadapa, requested the Dy. Director of
Mines & Geology Kadapa, on 10.05.2021, not to permit mines to operate without EC, CFE/CFO.

WHEREAS, vide reference 5" cited, the EE, RO, Kadapa submitted a report to ZO,
Kurnool on 09.08.2021 to take suitable necessary action may be taken against the mine being
operated without obtaining CFE/CFO of the Board under the provisions of Water {Prevantion
and control of Pollution) Act, 1974 & its amendments thereof and Air (Prevention and control of
Poliution) Act, 1981 & its amendments thereof. '

WHEREAS, the Board vide reference 6" ciled, the Issue was placed in the External
Advisory Committee of A.P.Pollution Control Board in its meeting held on 09.08.2021 at AP.
Pollution Control Board, Zonal Office, Kurnool. The commitiee reviewed the case and noted that
earlier the Board issued closure order to Smt. €. Kasturi Bai, Sy. No. 1 & 133 of Mamillapalli
(V), Kalasapadu (M), YSR District, for operaling the mining unit without Environmental
Clearance (EC) and Consents of the Board.

Commitlee also perused the NGT directions In 0.AN0.115 of 2021 and Hence
Committee recommended 1o take action against the mining unils on the similar lines of Smt, C.
Kasturi Bai, Sy. No. 1 & 133 of Mamillapalli (V). Kalasapadu (M), YSR District, issuance of
closure orders 1o the above mentioned mining units under Section 31(A) of Air (Prevention &
Control of Pollution) Act, 1981 and its Amendments thereof for operating the unit without EC
(Environmental Clearance ) & CFE, CFO of the Board.
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After careful consideration of the maleral facts of the case, the Board is of the firm
opinion that you are operating the mining unit without CFE/CFO of the Board as required under
Section 21/22 of Air Acl. Therefore, the Board under Sec .31 (A) of Air (Prevention and Control
of Pollution), Amendment Act, 1887.

For the reasons stated above and under the Powers vested with the A.P. Pollution
Control Board under Section 31(A) of Alr (Prevention & Control of Pollution) Act, 1981 and its
Amendments thereof the Board hereby issues Closure Order to your mining unit in the interest
of protecting public haalth and environment.

You ara further directed to take note that if you continue lo oparate your industry after
receipt of this order, you will be liable for prosecution Ws. 37(1) of Air (Prevention & Control of
Pollution) Act, 1987, the punishment under this section will be imprisonment for a term which
shall not be less than one year six months bul which may extend to six years and with fine.

You are also direclted to take nole thal the Assistant Director, Mines and Geology
Department, Gol, has been requested not to issue work permit to your mine in view of
closure order Issued by the Board and for those mines which are not having
Environmental Clearance (EC). Should you resort to operate your mining unit by any
means you will be attracting prosecution Ws. 37(1) of Air (Prevention & Control of

Pollution) Amendment Act, 1987 and its amendments thereof.
(s
u_a\?b‘]‘

JOINT CHIEF ENVIRONMENTAL ENGINEER
ZOMAL OFFICE, KURNOOL

Tha orders will take effect from today i.e., 13.08.2021.

To

M/s. G.Sandeep Reddy,

(Mine lease area - 2.00 Ha )
Sy.No.33, Kurnoothala (V),
Lakkireddy palli (M), YSR District.

Copy to :

1. The Director of Mines, Dept of Mines & Geoclogy, Government of Andhra Pradesh, Sri
Anjaneya Towers, Door No. 7-104, ‘B’ Block, 5™& 6" Floors, Ibrahimpatnam, Vijayawada-
521 456 for information.

2. The Joint Chief Environmantal Engineer, Task Force, UH-II, AP, Pallution Control Board,
Vijayawada for information,

3. The Assistant Director of Mines & Geology Depariment, Kadapa District, Government of
Andhra Pradesh, with a request not to issue work permit to the above mine in view of
closure order issued by the Board

4. The Environmental Engineer, Regional Office, Kadapa with a direction to serve the closure
order in person and obtaln acknowledgement. He is also directed to fumish the report of the
compliance on the closure order,
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=T ANDHRA PRADESH POLLUTION CONTROL BOARD
e ZONAL OFFICE: KURNOOL
TRRES” 1% Floor, Shankar Shopping Complex, Krishna Nagar Main Road

Phone : 08518-236012
e-mail: jceezoknl@gmail.co

iBY REGD. POSTH

Order No. CDP - 699/Mines/APPCBIZO-KNL/2021- 140 Date 13.08.2021

Sub : PCB-ZO-KNL- M/s. G.Sandeep Reddy,(2.00 Ha) Sy.No.33, Kumnoothala (V),
Lakkireddy palli (M), YSR District — Closure Order issued to the mining unit -
Air (Prevention and Control of Pollution) Acl, 1981- Communicated for
implementation - Requested not to issue work permils ta the mine in view of
closure order issued by the Board — Directions — Issued - Reg.

Ref : Order No. CDP - 699/Mines/APPCB/ZO-KNL/2021- . Dale 13.08.2021
i

This has reference lo the directions of Hon'ble Supreme Court Judgment order dt:
02.08.2017 in WP (C) No. 114 of 2014, Hon'ble High Courl order dt.11,12.2018 in W.P.No.354
of 2018 and instructions of Member Secretary, APPCB through circular dt. 04.05.2018, and
Hon'ble National Green Tribunal order dt. 25.05.2021 in 0.A. No.115 of 2021 the A P. Paollution
Conftrol Board issued Closure Order lo M/s. G.Sandeep Reddy (200 Ha) Sy.No.33,
Kurnoothala (V), Lakkireddy palii (M), YSR District for operating the mining unit without
consents of the Board under Section 31(A) of Air (Prevention & Control of Pollution) Act, 1981
and its Amendments thereol. Copy of the order is enclosed.

In view of the above, the A.D. Mines and Geology, G.O. AP. Is requested not to
issue work permit to M/s, G.Sandeep Reddy,(2.00 Ha) Sy.No.33, Kurnoothala (V), Lakkireddy
palli (M), YSR District, in view of closure order issued by the AP. Pollution Control
Board. :

This Order comes into effect from today i.e., 13.08.2021.

\usgyeb

JOINT CHIEF ENVIRONMENTAL ENGINEER,
ZONAL OFFICE, KURNOOL
To
The Assistant Director of Mines & Geology Department,
Government of Andhra Pradesh
Kadapa District

Copy to:
1. The Member Secretary, APPCB, Vijayawada for information.

2. The EE, Regicnal Office, Kadapa for information and with a direclion o serve the orders
and lo ensure the implementation of the closure orders within 24 hours. He is also
direcied to submit the compliance report within 24 hours.
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ANDHRA PRADESH POLLUTION CONTROL BOARD

i
—-.r‘f‘-"—“——ﬁ.m ZONAL OFFICE: KURNOOL
‘I!FH 1*! Floor, Shankar Shopping Complex, Krishna Nagar Main Road
TN Phone : 08518-236912
Order No. CDP -700/Mines/APPCRB/ZO-KNL/2021- 111 Dt:13.08.2021

CLOSURE ORDER

Sub:  APPCB - Z0- Kurnool — M/s. K.Venu Rami Reddy,(1.38 Ha) Sy.Mo.1453/F,
Settivaripalli (V), Mydukuru (M), YSR District — Operating the mining unit
without Cansents of the Board — Closure orders - Issued — Reg.

Ref: 1. Hon'ble Supreme Court Judgment order dt: 02.08.2017 in WP (C) No. 114

of 2014,

B.0.Memo No.APPCB/UH-IITF/Review Meeting/2018-790, DT,

21.03.2018

B.O. Lr.No. 6/APPCB/Mines/Env. Clearance/2018-188, Dt: 04.05.2018,

RO, Kadapa Lr.No.CFE/CFQ/PCB/RO-KDP/2021-40,dt. 10.05.2021

RO, Kadapa submitted report to ZO, Kurnool, dt. 09.08,2021

EAC Committee meeting held at ZO, Kurnool APPCB on 00.08.2021

bl

ol el

WHEREAS you are operating 1,38 Ha Mine in the name & style of M/s. K. Venu Rami
Reddy, Sy.No.1453/P, Settivaripalli (V), Mydukuru (M), YSR District,

WHEREAS, the Han'ble Supreme Court of india, vide reference 1* cited, in its judgment
order dt. 02.08.2017 in WP (C) MNo. 114 of 2014 directed to take appropriate action agains!
illegal operation of mining aclivilies carried out in vislation of EP Act Water Act and Air Act,

WHEREAS, the APPCB, Board Office, vide reference 2 cited, all the ZOs & ROs are

hereby instructed to issue closure orders to the industries operaling without having valid CFO
arder of the Board. :

WHEREAS, the APPCB, Board Office, vide reference 3™ cited, all the ZOs and ROs are
hareby instructed that while monitoring the industries! projects imining projects, action may be
iniliated for violation cases which are operating without any clearances (EC, CFE, CFO) and the
industries | mining projects producing in excess of the approved quantity mentionad in the
Environmenial clearance.

WHEREAS, you are operating the mining unit without obiaining consents of the Board
as required under Section 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
under Section 21/22 of Air (Prevention & Control of Pollution) Act, 1981,

WHEREAS, vide reference 4™ cited, the EE, RO, Kadapa, requested the Dy, Director of
Mines & Geology Kadapa, on 10.05.2021, not to permit mines to operate without EC, CEE/CFO.

WHEREAS, vide reference 5" cited, the EE, RO, Kadapa submitted a report to ZO,
Kurncol on 09.08.2021 o take suitable necessary aclion may be taken against the mine being
operated without obtaining CFE/CFO of the Board under the provisions of Water (Prevention
and control of Pollution) Act, 1974 & its amendments thereof and Air (Prevention and control of
Pollution) Act, 1981 & its amendments thereof.

WHEREAS, the Board vide reference 6™ cited, the issue was placed in the External
Advisory Committee of A.P.Pallution Control Board in s meeting held on 09.08.2021 at AP,
Pollution Conlrol Board, Zonal Office, Kurnool, The commitiee reviewed the case and noted that
earlier the Board issued closure order to Smt. C. Kasturi Bai, Sy, No. 1 & 133 of Mamillapalli
(V). Kalasapadu (M), YSR District, for operating the mining unit without Environmental
Clearance (EC) and Consents of the Board.

Commiliee also perused the NGT directions in O.AMNo.115 of 2021 and Merce
Committee recommended to take action against the mining units on the similar lines of Smi. C.
Kasturi Bai, Sy, No, 1 & 133 of Mamillapalii (V), Kalasapadu (M), YSR District, issuance of
closure orders to the above mentioned mining units under Section 31(A) of Air (Prevention &
Control of Pollution) Act, 1981 and its Amendments thereof for operating the unit withaut EC
(Ervironmental Clearance } & CFE, CFO of the Board,



After careful consideration of the material facts of the case, the Board is of the firm
opinion that you are operating the mining unit without CFE/CFO of the Board as required under
Section 21/22 of Air Act. Therefore, the Board under Sec.31 (A) of Air (Prevention and Control
of Pollution), Amendment Act, 1987.

For the reasons stated above and under the Powers vested with the A.P. Pollution
Conirol Board under Section 31(A) of Air (Prevention & Control of Pollution) Act, 1881 and ils
Amendmenis thereof the Board hereby issues Closure Order to your mining unit in the interest
of protecting public health and environment.

You are further directed to take note that if you continue to eperale your industry after
receipt of this order, you will be liable for prosecution Ufs. 37(1) of Air (Prevention & Control of
Pollution) Act, 1987, the punishment under this section will be imprisonment for a term which
shall not be less than one year six months but which may extend to six years and with fine.

You are also directed to take note that the Assistant Director, Mines and Geology
Department, Gol, has been requested not to issue work permit to your mine in view of
closure order issued by the Board and for those mines which are not having
Environmental Clearance (EC). Should you resort to operate your mining unit by any
means you will be attracting prosecution Ufs. 37(1) of Air (Pravention & Control of
Pollution) Amendment Act, 1987 and its amendments thereof,

w“ﬁ\i'\ﬂ

JOINT CHIEF ENVIRONMENTAL ENGINEER
ZONAL OFFICE, KURNOOL

The orders will take aeffect from today i.e., 13.08.2021,

To

M/s. K.Venu Rami Reddy,

(Mine lease area - 1.38 Ha)
5y.No.1453/P, Settivaripalli (V),
Mydukuru (M), YSR Dist, District.

Copy to :

1. The Director of Mines, Dept of Mines & Geology, Government of Andhra Pradesh, Sri
Anjaneya Towers, Door No. 7-104, ‘B’ Block, 5"& 6" Floors, Ibrahimpatnam, Vijayawada-
521 456 for information.

2, The Joint Chiel Environmental Engineer, Task Force, UH-Il, A.P. Poliution Control Board,
Vijayawada for information.

3. The Assistant Director of Mines & Geoclogy Department, Kadapa District, Government of
Andhra Pradesh, with a request not to issue work permit to the above mine in view of
closure order issued by the Board

4. The Environmental Engineer, Regional Office, Kadapa with a direction to serve the closure
order in person and obtain acknowledgement. He is also directed to furnish the report of the
compliance on the closure order.
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S ANDHRA PRADESH POLLUTION CONTROL BOARD
N ZONAL OFFICE: KURNOOL
RIS 1% Floor, Shankar Shopping Complex, Krishna Magar Main Road

Phone : 0B518-236012
e-mail: jeeezoknl@gmail.com

{IBY REGD. POST!!

Or . CDP - 700/Mines/APPCB/ZO-KNL/2021- |3+ Date 13.08.2021

Sub : PCB-ZO-KNL- M/s. K.Venu Rami Reddy(1.38 Ha)  Sy.No.1453/P,
. Settivaripalli {V), Mydukuru (M), YSR District — Closure Order issued to the
mining unit — Air (Prevention and Control of Paoliution) Act, 1981-
Communicated for implementation - Requested not 1o issue work permits to

the mine in view of closure order issued by the Board — Directions — Issued —
Reg.

Ref : Order No. CDP - T00/Mines/APPCBIZO-KNL/2021- , Date 13.08.2021

This has reference to the directions of Hon'ble Supreme Court Judgment order di
02.08.2017 in WP (C) No. 114 of 2014, Hon'ble High Court order dt.11.12.2018 in W.P Nao. 254
of 2018 and instructions of Member Secrelary, APPCB through circular dt. 04.05.2018, and
Hon'ble National Green Tribunal order di. 25.05.2021 in O.A. No.115 of 2021 the A.P. Pollution
Control Board issued Closure Order to M/s. K.Venu Rami Reddy,(1.38 Ha) Sy MNo.1453/P,
Settivaripalli (V), Mydukuru (M), YSR Dist for operating the mining unit without consents of the

Board under Section 31(A) of Air (Prevention & Conlrel of Pollution) Acl, 1981 and its
Amendments thereof, Copy of the order is enclosed.

In view of the above, the A.D. Mines and Geology, G.O. AP. Is requested not to
issue work permit to M/s. K.Venu Rami Reddy,(1.38 Ha) Sy.No.1453/P, Settivaripalli (v}

Mydukuru (M), YSR Dist,, in view of closure order issued by the A.P, Pollution Control
Board.

This Order comes into effect from today i.e., 13.08.2021,

Ui

JOINT CHIEF ENVIRONMENTAL ENGINEER,
ZONAL OFFICE, KURNOOL
To

The Assistant Director of Mines & Gealogy Department,
Government of Andhra Pradesh
Kadapa District

Copy to:
1. The Member Secretary, APPCB, Vijayawada for information.

2. The EE, Regional Office, Kadapa for information and with a direction to serve the orders

and to ensure the implementation of the closure orders within 24 hours. He is also
directed to submil the compliance report within 24 hours.
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— ANDHRA PRADESH POLLUTION CONTROL BOARD

T
T ZONAL OFFICE: KURNOOL
‘1" 1* Floor, Shankar Shopping Complex, Krishna Nagar Main Road
e Phone : 08518-236912
Qrder No. CDP -701/Mines/APPCB/ZO-KNL/2021- '™+ Dt:13.08.2021
CLOSURE ORDER

Sub:  APPCB - Z0- Kurnool - B Venkata Subba Reddy,(4.45Ha), Sy.No: 459 of
Devamachupalli (V), Chitvel Mandal, YSR District — Operating the mining unit
without Consents of the Board - Closure orders - Issued — Req.

Ref: 1. Hon'ble Supreme Court Judgment order dt: 02.08.2017 in WP (CYNo. 114

of 2014.
2. B.O.Memo No APPCBIUH-INTE/Review Meeting/2018-790, DT.

21.03.2018

B.O. Lr.No. 6/APPCB/Mines/Env, Clearance/2018-188 Dt: 04.05.2018,

RO, Kadapa Lr.No.CFE/CFO/PCB/RO-KDP/2021-40,dt. 10.05.2024

RO, Kadapa submitied report to 20, Kurnool, dt. 09.08.2021

EAC Committee meeting held at Z0, Kurnool APPCE on 09.08.2021

& W .

Fren bt

WHEREAS you are operaling 4.45 Ha Mine in the name & style of B Venkata Subba
Reddy, Sy.No: 459 of Devamachupalli (V). Chitvel Mandal, YSR District

WHEREAS, the Hon'ble Supreme Court of India, vide reference 1 cited, in its judgmenl
order di. 02.08.2017 in WP (C) No. 114 of 2014 directed to take appropriate action against
ilagal operation of mining activities carried out in violation of EP Act, Water Acl and Air Act.

WHEREAS, the APPCE, Board Office, vide reference 2 cited, all the ZOs & ROs are
hereby instructed to issue closure orders to the induslries operating without having valid CFD
order of the Board.

WHEREAS, the APPCB, Board Office, vide reference 3" cited, all the Z0s and ROs are
hereby instructed that while menitoring the industries/ projects fmining projects, action may be
initiated for violation cases which are operating without any clearances (EC, CFE, CFO) and the
industries / mining projects producing in excess of the approved quantity mentioned in the
Environmental clearance,

WHEREAS, you are operating the mining unit without oblaining consents of the Board
as required under Section 25/26 of Waler {Prevention & Control of Pollution) Act, 1574 and
under Section 21/22 of Air (Prevention & Control of Poliution) Act, 1981,

WHEREAS, vide reference 4" cited, the EE, RO, Kadapa, requested the Dy, Director of
Mines & Geology Kadapa, an 10.05.2021, not to permit mines to operate without EC, CFE/CFQ.

WHEREAS, vide reference 5% cited, the EE, RO, Kadapa submitted a report to 70,
Kurnool on 08.08.2021 to take suitable necessary action may be taken against the mine being
operated without oblaining CFE/CFO of the Board under the provisions of Waler (Prevention
and contrel of Pollution) Act, 1974 & its amendments thereol and Air (Prevention and control of
Pollution) Act, 1981 & its amendments thersof,

WHEREAS, the Board vide reference 6° cited, the issue was placed in the External
Advisary Committee of A.P.Pollution Contral Beard in its meeting held on 09.08.2021 at A P.
Pollution Conlrol Board, Zonal Office, Kurnool. The commitlee reviewed the case and noted that
earlier the Board issued closure order to Smt. C. Kasturi Bai, Sy, No, 1 & 133 of Mamillapalli
(V), Kalasapadu (M), YSR District, for operating the mining unit withoul Environmental
Clearance (EC) and Consents of the Board.

Committee also perused the NGT directions in O.A.N0.115 of 2021 and Hence
Committee recommended to take action against the mining units on the similar lines of Smt. C.
Kasturi Bal, Sy. No. 1 & 133 of Mamillapalli (V), Kalasapadu (M), ¥SR District, issuance of
closure orders to the above mentioned mining units under Saction 31{A) of Air (Prevention &
Control of Pollution) Act, 1981 and its Amendments thersof for operating the unit without EC
(Environmental Clearance ) & CFE, CFO of the Board.



After careful consideration of the material facts of the case, the Board is of the firm
opinion that you are operating the mining unit without CFE/CFO of the Board as required under
Section 21/22 of Air Act. Therefore, the Board under Sec.31 (A) of Air (Prevention and Control
of Pollution), Amendment Act, 1987,

For the reasons slated above and under the Powers vested with the AP. Pollution
Conlrol Board under Section 31(A) of Air (Prevention & Cantrol of Pollution} Act, 1981 and its
Amendments thereof the Board hereby issues Closure Order to your mining unit in the interest
of protecting public health and environment,

You are further directed to take note that if you continue to operate your industry after
receipt of this order, you will be liable for prosecution Us. 37(1) of Air (Prevention & Control of
Pollution) Act, 1987, the punishment under this section will be imprisonment for a term which
shall not be less than one year six months but which may extend to six years and with fine.

You are also directed to take note that the Assistant Director, Mines and Geology
Department, Gol, has been requested not to issue work permit to your mine in view of
closure order issued by the Board and for those mines which are not having
Environmental Clearance (EC). Should you resort to operate your mining unit by any
means you will be attracting prosecution Uls, 37(1) of Air (Prevention & Control of

Pollution) Amendment Act, 1987 and its amendments thereof.
\ngﬂ-q?,lﬁ' |2

JOINT CHIEF ENVIRONMENTAL ENGINEER
ZONAL OFFICE, KURNOOL

The orders will lake effect from today i.e., 13.08.2021,

To

B Venkata Subba Reddy,

(mine lease area -4.45Ha),

Sy.No: 459 of Devamachupalli (V),
Chitvel Mandal, YSR District.

Copy to :

1. The Director of Mines, Depl of Mines & Geology, Government of Andhra Pradesh, Sri
Anjaneya Towers, Door No. 7-104, 'B' Block, 578 g Floors, Ibrahimpatnam, Vijayawada-
521 456 for information,

2. The Joint Chief Environmental Engineer, Task Force, UH-Il, A.P. Pollution Control Board,
Vijayawada for information.

3. The Assistant Director of Mines & Geclogy Department, Kadapa District, Government of
Andhra Pradesh, with a request riot to issue work permit to the above mine In view of
closure order issued by the Board

4. The Environmental Engineer, Regional Office, Kadapa with a direction to serve the closure
order in person and obtain acknowledgement. He is also directed to fumnish the report of the
compliance on the closure order.
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=t ANDHRA PRADESH POLLUTION CONTROL BOARD

S ZONAL OFFICE: KURNOOL
TANPF 1% Floor, Shankar Shopping Complex, Krishna Nagar Main Road
Phone ; 08518-236912
e-mail: jeeezoknl@gmail.com

BY REGD, POST//

Order No. CDP - 701/Mines/APPCB/ZO-KNL/2021- (Y Date 13,08.2021

Sub - PCB-ZO-KNL- B \Venkala Subba Reddy(4.45Ha), Sy.No: 459 of
Devamachupalli (V), Chitvel Mandal, YSR District — Closure Order issued to
the mining unit — Air (Prevention and Confrol of Pollution) Act, 1981-
Communicated for implementation - Requested not to issue work permits to
the mine in view of closure order issued by the Board — Directions — Issued —
Reg.

Ref . Order No. CDP - 701/Mines/APPCBI/ZO-KNL/2021- , Date 03.08.2021

This has reference to the directions of Hon'ble Supreme Court Judgment order dt:
02.08.2017 in WP (C) No. 114 of 2014, Hon'ble High Court order dt.11.12.2018 in W.P.No.354
of 2018 and instructions of Member Secretary, APPCB through circular di. 04.05.2018, and
Hon'ble National Green Tribunal order dt. 25.05.2021 in O.A. No.115 of 2021 the A.P. Pallution
Control Board issued Closure Order lo B Venkata Subba Reddy(4.45Ha), Sy.No: 459 of
Devamachupalli (V), Chitvel Mandal, YSR District for operating the mining unit without consents
of the Board under Seclion 31(A) of Air (Prevention & Control of Pollution) Act, 1981 and ils
Amendments thereof. Copy of the order is enclosed,

In view of the above, the A.D. Mines and Geology, G.0. AP. Is requested not to
issue work permit to M/s. B Venkata Subba Reddy,(4.45Ha), Sy.No: 459 of Devamachupalli
(V). Chitvel Mandal, YSR District in view of closure order issued by the A.P. Pollution
Control Board.

This Order comes into effect from today i.e., 13.08.2021,

\uade

JOINT CHIEF ENVIRONMENTAL ENGINEER,

ZONAL OFFICE, KURNOOL
To

The Assistant Director of Mines & Geology Department,
Government of Andhra Pradesh
Kadapa District

Copyto: -
1. The Member Secretary, APPCB, Vijayawada for information.

2. The EE, Regional Office, Kadapa for information and with a direction io serve the orders
and 1o ensure the implementation of the closure orders within 24 hours. He is also
directed to submit the compliance report within 24 hours,
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p— ANDHRA PRADESH POLLUTION CONTROL BOARD

. ZONAL OFFICE: KURNOOL
‘ﬂ"l“ir'hr 1* Floor, Shankar Shopping Complex, Krishna Nagar Main Road
il Phone : 08518-236912
Order No. COP -702/Mines/APPCB/Z0-KNL/2021- \ £ Dt:13.08.2021
CLOSURE ORDER

Sub: APPCB - Z0- Kurnool — M/s. Sri Pavan Micro Minerals, (2.22 Ha)
Sy.No.187/P, 186/1A and 193, Vempalli (V), Vempalli (M), YSR District —
Operating the mining unit withoul Consents of the Board — Closure orders -
lssued — Req.

Ref: 1. Hon'ble Supreme Court Judgment order dt: 02.08.2017 in WP (C) No. 114

of 2014,
2. B.O.Memo No. APPCB/UH-IITF/Review Meeting/2018-799, DT.
21.03.2018 3

B.O. Lr.No. 6/APPCB/Mines/Env. Clearance/2018-188, Dt: 04.05.2018.

RO, Kadapa Lr.Nu.GFEICFDfPCEIRUhKDFFEDH4{1.*.‘}1. 10.06.2021

RO, Kadapa submitted report to ZO, Kurnoal, dt. 09.08.2021

EAC Committee meeting held at ZO, Kurnool APPCR on 09.08.2021

* & &

S W

WHEREAS you are operating 2.22 Ha Mine in the name & style of M/s. Sri Pavan Micra
Minerals, (2,22 Ha) Sy.No.187/P, 186/14 and 183, Vempalli (V), Vempalli (M), YSR District

WHEREAS, the Hon'ble Supreme Courl of India, vide reference 1 cited, in its judgment
order di. 02.08.2017 in WP (C) No. 114 of 2014 directed to lake appropriale action against
illegal operation of mining activities camied out in violation of EP Act, Water Act and Air Act,

WHEREAS, the APPCRB, Board Office, vide reference 2 ciled, all the ZOs & ROs are
hereby instructed to issue closure orders to the industries operaling without having valid CFO
order of the Board.

WHEREAS, the APPCB, Board Office, vide reference 3 cited, all the ZOs and ROs are
hereby instructed that while moniloring the industries! projects /mining projects, action may be
initiated for viclation cases which are operaling without any clearances (EC, CFE, CFO) and the
industries / mining projects producing in excess of the approved quantity mentioned in the
Environmental clearance.

WHEREAS, you are operating the mining unit without obtaining consents of the Board
as required under Seclion 25/26 of Water (Prevention & Conirol of Pollution) Act, 1974 and
under Section 21/22 of Air (Prevention & Control of Pollution) Act, 1981,

WHEREAS, vide reference 4" cited, the EE, RO, Kadapa, requested the Dy, Director of
Mines & Geology Kadapa, on 10.05.2021, not to permit mines to operate without EC, CFE/CFO

WHEREAS, vide reference 5" cited, the EE, RO, Kadapa submitted a report o 20O,
Kurnool on 09.08.2021 to take suitable necessary action may be taken against the mine being
operated without obtaining CFE/CFO of the Board under the provisions of Water {Prevention
and control of Pollution) Act, 1974 & its amendments thereof and Air (Prevention and control of
Pollution) Act, 1981 & its amendments thereof.

WHEREAS, the Board vide reference 6™ cited, the issue was placed in the External
Advisory Committee of A.P.Pollution Control Board in its mesting held on 09.08.2021 at AP,
Pollution Control Board, Zonal Office, Kurnool. The commiltes reviewed the case and noted that
earlier the Board issued closure order to Smt. C. Kasturi Bai, Sy. No. 1 & 133 of Mamillapalll
(V). Kalasapadu (M), YSR District, for operating the mining unit without Enviranmental
Clearance (EC) and Consents of the Board,

Commiltee also perused the NGT directions in O.A.No.115 of 2021 and Hence
Committes recommended to take action against the mining units on the similar lines of Smt. C.
Kasturi Bai, Sy. No. 1 & 133 of Mamillapalli (V), Kalasapadu (M), YSR District, issuance of
closure orders to the above mentioned mining units under Section 31(A) of Air (Prevention &
Control of Pollution) Act, 1981 and ils Amendments thereof for operating the unil without EC
{Environmental Clearance ) & CFE, CFO of the Board.



After careful consideration of the malerial facts of the case, the Board is of the firm
opinion that you are operating the mining unit without CFE/CFO of the Board as required under
Section 21/22 of Air Act. Therefore, the Board under Sec.31 (A) of Air (Prevention and Control
of Pollution), Amendment Act, 1987.

Ear the reasons stated above and under the Powers vested with the A.P. Poliution
Cantrol Board under Section 31(A) of Air (Prevention & Control of Pollution) Act, 1981 and its
Amendments thereof the Board hereby Issues Closure Order to your mining unit in the interest
of protecting public health and ervironment.

You are further directed (o take note that if you continue to operate your industry afler
raceipt of this order, you will be liable for prosecution Ufs. 37(1) of Air (Prevention & Control of
Pollution) Act, 1987, the punishment under this saction will be imprisonment for a term which
shall not be less than one year six months but which may extend to six years and with fine.

You are also directed to take nole thal the Assistant Director, Mines and Geology
Department, Gol, has been requested not to issue work permit to your mine in view of
closure order issued by the Board and for those mines which are not having
Environmental Clearance (EC). Should you resort to operate your mining unit by any
means you will be attracting prosecution Uls. 37(1) of Air (Prevention & Control of

Pollution) Amendment Act, 1987 and its amendments thereof.
\Uﬁ‘-’ﬁ’@\'ﬂ |24

JOINT CHIEF ENVIRONMENTAL ENGINEER
ZONAL OFFICE, KURNOOL

The orders will 1ake effect from today i.e., 13.08.2021,

To

Mis. Sri Pavan Micro Minerals,

(Mine lease area - 2.22 Ha)
Sy.No.187/P, 186/1A and 193,

Vempalli (V), Vempalli (M), YSR District

Copy to:

1 The Director of Mines, Dept of Mines & Geology. Government of Andhra Pradesh, Sri
Anjaneya Towers, Door No. 7-104, '8’ Block, 5"& 8" Floors, Ibrahimpatnam, Vijayawada-
521 456 for information.

2 The Joint Chief Environmental Engineer, Task Force, UH-I, A.P. Pollution Control Board,
Vijayawada for information.

3. The Assistant Director of Mines & Geology Department, Kadapa District, Government of
Andhra Pradesh, with a request nat to issue work permit to the above mine in view of
closure order issued by the Board

4. The Environmantal Engineer, Regional Office, Kadapa with a direction 10 serve the closure
order in parson and obtain acknowledgement. He is also directed 1o furnish the report of the
compliance on the closure order.
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. ANDHRA PRADESH POLLUTION CONTROL BOARD
S ZONAL OFFICE: KURNOOL .
TMMES~ 1% Floor, Shankar Shopping Complex, Krishna Nagar Main Road
Phone : 08518-236912

e-mall: jeeezoknl@gmail.com

BY REGD. POSTH

Order No. CDP - 702/Mines/APPCB/Z0O-KNLIZ021- LY Date 13.08.2021

Sub : PCB-ZO-KML- Mfs. Sri Pavan Micro Minerals, (222 Ha) Sy MNo.187/P,
186/1A and 193, Vempalli (V), Vempalli (M), ¥SR District — Closure Order
issued to the mining unit — Air (Prevention and Control of Pollulion) Act, 1981-
Communicated for implementation - Requested not to issue work permits o
the mine in view of closure order issued by the Board — Directions — lssued —
Reg.

Raf : Order No. CDP - T02/Mines/APPCEB/ZO-KNLI2D21- . Date 13.08.2021

This has reference to the directions of Hon'ble Supreme Court Judgment order dt:
02.08.2017 in WP (C) No. 114 of 2014, Hon'ble High Courl order dt.11.12.2018 in W.P.Na.354
of 2018 and inslructions of Member Secretary, AFPCB through circular di. 04.05.2018, and
Hon'ble National Green Tribunal order di, 25.05.2021 in O.A. No.115 of 2021 the A.P. Pollution
Control Board issued Closure Order to Mfs. Sri Pavan Micro Minerals, (2.22 Ha) Sy.No.187/P,
186/1A and 193, Vempalli (\V), Vempalli (M), YSR District for operating lhe mining unit without
consents of the Board under Section 31(A) of Air (Prevention & Contral of Pollution) Act, 1981
and its Amendments thereof. Copy of the order is enclosed,

In view of the above, the A.D. Mines and Geology, G.0. AP. Is requested not to
issue work permit to M/s. Sri Pavan Micro Minerals, (2.22 Ha) Sy.No.187/P, 186/1A and 193,

Vempalli (V), Vempalli (M), YSR District in view of closure order issued by the A.P. Pollution
Control Board.

This Order comes into effect from today i.e., 13.08.2021.

\U&a& g‘\:-\-

JOINT CHIEF ENVIRONMENTAL ENGINEER,
ZONAL OFFICE, KURNOOL
To
The Assistant Director of Mines & Geology Department,
Government of Andhra Pradesh
Kadapa District

Copy to:
1. The Member Secretary, APPCB, Vijayawada for information.
2. The EE, Regional Office, Kadapa for information and with a direction to serve the orders
and to ensure the impiementation of the closure orders within 24 hours. He is also
directed to submit the compliance report within 24 hours.
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—  ANDHRA PRADESH POLLUTION CONTROL BOARD
%%% ZONAL OFFICE: KURNOOL
L 107

1" Floor, Shankar Shopping Complex, Krishna Nagar Main Road

e Phone : 08518-236012

Order No. CDP -703/Mines/APPCB/Z0-KNL/2021- |15 Dt:13.08,2021
CLOSURE ORDER

Sub:  APPCB - ZO- Kurnool — M/s, Rangaiah & Sons, (1.052 Ha) Sy 60G/P & 571,
Vemula (V) & (M), YSR District — Operaling the mining unit without Consents
of the Board - Closure orders - lssuad — Rag.

Ref: 1. Hon'ble Supreme Court Judgment order dt: 02.08.201 7in WP (C)No. 114

of 2014,
2, B.O.Memo No APPCB/UH-IITF/Review Meeting/2018-729, DT,

21.03.2018

B.O. Lr.No. 6/APPCB/Mines/Env. Clearance/201 B8-188. Dt: 04.05.2018.

RO, Kadapa LrNo.C FE/CFO/PCB/RO-KDP/2021-40,dt, 10.05.2021

RO, Kadapa submitted report to ZO, Kurnool, di. 09.08.2021

EAC Committee meeting held at ZO, Kumool APPCE on 09.08.2021

- & &

S b

WHEREAS you are operating 1.052 Ha Mine in the name & style of M/s. Rangaiah &
Sons, Sy.606/P & 571, Vemula (V) & (M), YSR District

WHEREAS, the Hon'ble Supreme Court of India, vide reference 1 cited, in its judgment
order dt. 02.08.2017 in WP (C) No. 114 of 2014 directed to lake appropriate action against
ilegal operation of mining activilies carried out in violation of EP Act, Water Act and Air Act,

WHEREAS, the APPCB, Board Office, vide referance 2 cited, all the Z0s & ROs are
hereby instructed to issue closure orders to the industries oparating without having valid CFO
order of the Board,

WHEREAS, the APPCB, Board Office, vide relerence 3 cited, all the Z0s and ROs ara
hereby instructed that while menitoring the industries/ projects /mining projects, action may be
initiated for violation cases which are operating without any clearances (EC, CFE, CFQ) and the
industries / mining projects producing in excess of the approved quantity mentioned in the
Environmental clearance,

WHEREAS, you are operating the mining unit without obtaining consents of the Board
as required under Section 25/26 of Water (Prevention & Control of Foliution) Act, 1974 and
under Section 21/22 of Air (Prevention & Contral of Pallution) Act, 1981,

WHEREAS, vide reference 4™ cited, the EE, RO, Kadapa, requested the Dy. Director of
Mines & Geology Kadapa, on 10.05.2021, not to permit mines to operate without EC, CFE/CFO.

WHEREAS, vide reference 5" cited, the EE, RO, Kadapa submitted a report to ZO,
Kurnool on 09,08.2021 to take suitable necessary action may be taken against the mine being
operated without obtaining CFE/CFO of the Board under the provisions of Water {Prevention
and confrol of Pollution) Act, 1974 & its amendments thereof and Air (Prevenlion and control of
Pollulion) Acl, 1881 & its amendments thereof.

WHEREAS, the Board vide referance 6" cited, the issue was placed in the External
Advisory Commitlee of A P.Pollution Control Board in its meeting held on 09.08.2021 at AP,
Pollution Control Board, Zonal Office, Kurnoal. The committee reviewed the case and noted that
earlier the Board issued closure order to Smt. C. Kasturi Bai, Sy. No. 1 & 133 of Mamillapalli
(V). Kalasapadu (M), YSR District, for operating the mining unit without Environmentsa
Clearance (EC) and Consenis of the Board.

Committee also perused the NGT directions in O.ANo.115 of 2021 and Hence
Committee recommended to take action against the mining unils on the similar lines of Smt. C.
Kasturl Bai, Sy. No. 1 & 133 of Mamillapalli (V), Kalasapadu (M), YSR District. issuance of
closure orders lo the above mentioned mining units under Section 31{A) of Air (Prevention &
Control of Pollution) Act, 1981 and its Amendments thereof for operating the unit without EC
(Environmental Clearance ) & CFE, CFO of the Board.



After careful consideration of the material facls of the case, the Board is of the firm
opinion that you are operaling the mining unil without CFE/CFO of the Board as required under
Section 21/22 of Air Act. Therefore, the Board under Sec.31 (A) of Air (Prevention and Control
of Pollution), Amendment Act, 1987

Far the reasons stated above and under the Powers vested with the A.P. Pollution
Control Board under Section 31(A) of Alr {Prevention & Control of Pollution) Act, 1981 and ils
Amendments thereof the Board hereby Issues Closure Order to your mining unit in the interes!
of protecting public health and environment.

You are further directed to take note that if you continue to operate your industry after
receipt of this order, you will be liable for prosecution Uls. 37(1) of Air {Prevention & Control of
Pollution) Act, 1987, the punishment under this section will be imprisonment for a lerm which
shall not be less than one year Six months but which may extend to six years and with fine.

You are also directed to lake note that the Assistant Director, Mines and Geology
Department, Gol, has been requested not to issue work permit to your mine in view of
closure order issued by the Board and for those mines which are not having
Environmental Clearance {(EC). Should you resort to operate your mining unit by any
means you will be attracting prosecution Uis. 37(1) of Air (Prevention & Control of
Pollution) Amendment Act, 1987 and its amendments thereof. '

The orders will take effect from today i.e., 13.08.2021.

12 I&" IH'
JOINT CHIEF ENVIRONMENTAL ENGINEER
ZONAL OFFICE, KURNOOL
To
Mis. Rangalah & Sons,
(Mine lease area - 1.052 Ha)
Sy.606/P & 571, Vemula (V) & (M),
¥SR District

Copyto:

1. The Director of Mines, Depl of Mines & Geology, Government of Andhra Pradash, Sri
Anjaneya Towers, Door No. 7-104, ‘B’ Block, 5"& 6" Floors, Ibrahimpatnam, Vijayawada-
521 456 for information.

5 The Joint Chief Environmental Engineer, Task Force, UH-Il, A.P. Pollution Centrol Board,
Vijayawada for information.

4. The Assistant Director of Mines & Geology Department, Kadapa District, Government of
Andhra Pradesh, with a reguest not to issue work permil to the above mine in view of
closure order issued by the Board

4. The Environmental Engineer, Regional Office, Kadapa with a direction lo serve the clasure
order in person and obtain acknowledgement. He is also direcled lo furnish the report of the
compliance on the closure order.
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= ANDHRA PRADESH POLLUTION CONTROL BOARD
S ZONAL OFFICE: KURNOOL
“WREST 1% Floor, Shankar Shopping Complex, Krishna Nagar Main Road

Phone : 0B518-236012

e-mail; 'oeezuknl@gm;:ll.cnm

{BY REGD. POST!
Order No. CDP - 703/Mines/APPCB/ZO-KNL/2021- | b7 Date 13.08.2021

Sub : PCB-ZO-KNL- M/s. Rangaiah & Soris, (1.052 Ha) Sy.606/P & 571, Vemula
(V) & (M), YSR District — Closure Order issued o ihe mining unit — Air
(Prevention and Conlral of Pollution) Act, 1981- Communicated for
implementation - Requested not lo issue work permits to the mine in view of
closure order issued by the Board - Direclions — Issued — Reg.

Ref : Order No. COP - 703/Mines/APPCRIZO-KNL/2021- . Date 13.08.2021

This has reference to the directions of Hon'ble Supreme Court Judgment order dt:
02.08.2017 in WP (C) No. 114 of 2014, Hon'bla High Court order dt.11.12.2018 in W.P.No.354
of 2018 and instructions of Member Sacretary, APPCB through circular dt. 04.05.2018, and
Hon'ble National Green Tribunal arder dt. 25.05.2021 in O.A. No.115 of 2021 the A.P. Poliution
Control Board issued Closure Order to Mis. Rangaiah & Sons, (1.052 Ha) Sy.606/P & 571,
Vemula (V) & (M), YSR District for operating the mining unit without consents of the Board
under Section 31{A) of Air (Prevention & Control of Pollution) Act, 1981 and s Amendmenis
thereof. Copy of the order is enclosed,

In view of the above, the A.D. Mines and Geology, G.0. AP. Is requested not to
issue work permit to M/s. Rangaiah & Sons, (1.052 Ha) Sy.B606/P & 571, Vemula (V) & (M),
YSR District in view of closure order issued by the A.P. Pollution Control Board,

Thig- Order comes into effect from today i.e., 13.08.2021.

\L\ﬁﬂﬁ\s\ﬂ :

JOINT CHIEF ENVIRONMENTAL ENGINEER,

ZONAL OFFICE, KURNOOL
To '

The Assistant Director of Mines & Geology Department,
Government of Andhra Pradesh
Kadapa District

Copy to:
1. The Member Secretary, APPCB, Vijayawada for information,
2. The EE, Reglonal Office, Kadapa for information and with a direction to serve the orders
and to ensure the implementation of the closure orders within 24 hours, He is also
directed lo submit the compliance report within 24 hours.
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s ol ANDHRA PRADESH POLLUTION CONTROL BOARD
ZONAL OFFICE: KURNOOL
TRNES” 1% Floor, Shankar Shopping Complex, Krishna Nagar Main Road
Phone : 0B518-236212
e-mail: jceezoknl@gmail.com

IBY REGD. POST!
Order No. CDP - 704/Mines/APPCBIZO-KNL/2021- bk Date 13.08.2021

Sub : PCB-ZO-KNL- M/s. Rangaiah & Sons(V.V.Rangaiah Chetty), (0.915 Ha)
Sy.No: 917/2, Vemula Village & Mandal, YSR District — Closure Order issued
to the mining unil — Air (Pravenlion and Contral of Pollulion) Act, 1981-
Communicated for implementation - Requested not to issue work permits to
the mine In view of closure order issued by the Board — Diractions — Issuad —
Reg.

Ref * : Order Mo. CDP - 704/Mines/APPCBZO-KNL/2021- , Date 13.08.2021

This has reference to the directions of Hon'ble Supreme Court Judgment order dt:
02.08.2017 in WP {C) Mo. 114 of 2014, Hon'ble High Court order dt.11.12.2018 in W.F.No.354
of 2018 and instructions of Member Secretary, APPCB through circular, dt. 04.05.2018, and
Hon'ble Nalional Green Tribunal order di. 25.05.2021 in ©.A. No.115 of 2021 the A.P. Pollution
Confrol Board issued Closure Order to M Mfs, Rangaiah & Sons{V.V.Rangaiah Chelly), (0.915
Ha} Sy.No: 817/2, Vemula Village & Mandal, Y'SR District for operating the mining unit without
consents of the Board under Section 31(A) of Alr (Prevention & Control of Pollution) Act, 1981
and its Amendments thereof. Copy of the order is enclosed,

In view of the above, the A.D. Mines and Geology, G.0. AP. Is requested not to
issue work permit to M/s. Rangaiah & Sons(V.V.Rangaiah Chetty), (0.915 Ha) Sy.No: 817/2,
Vemula Village & Mandal, YSR District in view of closure order issued by the A.P. Pollution
Control Board,

This Order comes into effect from today i.e., 13.08.2021.

\UJQﬁf’},\El*ﬂ |

JOINT CHIEF ENVIRONMENTAL ENGINEER,
ZONAL OFFICE, KURNCOL
To
The Assistant Director of Mines & Geology Department,
Government of Andhra Pradesh
Kadapa District

Copy to:
1. The Member Secretary, APPCB, Vijayawada for information.
2. The EE, Regional Office, Kadapa for information and with a direction to serve the orders
and to ensure the implementation of the closure orders within 24 hours. He is also
directed to submit the compliance report within 24 hours.
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— ANDHRA PRADESH POLLUTION CONTROL BOARD

T

%‘%*% ZONAL OFFICE: KURNOOL
'-i"-;r. 1* Floor, Shankar Shopping Complex, Krishna Nagar Main Road
Lo Phone : 08518-236012
Order No. CDP -704/Mines/APPCBIZO-KNL/2021- | 1 Dt:13.08.2021

CLOSURE ORDER

Sub:  APPCE - ZO- Kumool — M/s. Rangaiah & Sons(V.V.Rangaiah Cheity), (0,915
Ha) Sy.No: 917/2, Vemula Village & Mandal, YSR District — Operating the
mining unit without Consents of the Board — Closure orders - Issued — Reg.

Ref: 1. Hon'ble Supreme Courl Judgmenl order dt: 02.08.2017 in WP (C) No, 114

of 2014,
2. B.O.Memo No.APPCB/UH-IIITF/Review Meeting/2018-799, DT,

21.03.2018

B.O. Lr.No. 6/APPCB/Mines/Env, Clearance/2018-188. Dt: 04.05.2018.

RO, Kadapa Lr.No.CFE/CFO/PCB/RO-KDP/2021-40,d1. 10.05.2021

RO, Kadapa submilled report to ZO, Kurnool, dt. 09.08.2021

EAC Committee meeting held al 20, Kurnool APPCB on 00.08 2021

Ll

WHEREAS you are operating 0.915 Ha Mine in the name & style of M/s. Rangaiah &
Sons(V.V.Rangaiah Chelly), Sy.No: 217/2, Vemula Village & Mandal, ¥SR District

WHEREAS, the Hon'ble Supreme Courl of India, vide reference 1% cited, in its judgment
order dt. 02.08.2017 in WP (C) No. 114 of 2014 directed to take appropriate action against
illegal operation of mining activities carred out in violation of EP Act, Water Act and Air Ant,

WHEREAS, the APPCE, Board Office, vide reference 2™ ciled, all the Z0Os & ROs are

hereby instructed to issue closure orders to the indusiries operating withoul having valid CFO
order of the Board.

WHEREAS, the APPCB, Board Office, vide reference 3" cited, all the 20s and ROs are
hereby instructed that while monitoring the industries/ projects /mining projects, action may be
initiated for violation cases which are operating without any clearances (EC, CFE, CFO) and the
industries / mining projects producing in excess of the approved quantity mentioned in the
Environmenial clearance,

WHEREAS, you are operaling the mining unit without obtaining consents of the Board
as required under Section 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
under Section 21/22 of Air (Prevention & Control of Pollution) Act, 1981,

WHEREAS, vide reference 4" ciled, the EE, RO, Kadapa, requested the Dy. Director of
Mines & Geology Kadapa, on 10.05.2021, not to permit mines to operate without EC, CFE/CFO,

WHEREAS, vide reference 5" cited, the EE, RO, Kadapa submitted a report to ZO,
Kumool on 09.08.2021 to take suitable necessary action may be taken against the mina being
operated without obtaining CFE/CFQ of the Board under the provisions of Water (Pravention
and control of Pollution) Act, 1974 & its amendments thereof and Air (Prevention and contral of
Paollution) Act, 1981 & its amendments therecf,

WHEREAS, the Board vide reference 6" cited, the issue was placed in the External
Advisory Commitles of A.P.Pollution Contral Board in its meeting held on 09.08.2021 at AP,
Pallution Cantrol Board, Zonal Office, Kumool, The commitlee reviewed the case and noted that
earlier the Board issued closure order to Smi. C. Kasturi Bai, Sy. No, 1 & 133 of Mamillapalii
(V), Kalasapadu (M), YSR District, for operating the mining unit without Environmental
Clearance {(EC) and Consents of the Board.

Committee also perused the NGT directions in O.AMN0.115 of 2021 and Hence
Commitiee recommended to lake action against the mining units on the similar lines of Smt. C.
Kasturi Bai, Sy. No. 1 & 133 of Mamillapalii (V), Kalasapadu (M), YSR District, issuance of
closure orders fo the above mentioned mining units under Seclion 31(A) of Air (Pravention &
Control of Pollution) Act, 1981 and its Amendmants thereofl for operating the unit without EC
(Environmental Clearance ) & CFE, CFO of the Board.



After careful consideration of the material facts of the case, the Board is of the firm
opinion that you are operating the mining unit without CFE/CFO of the Board as required under
Section 21/22 of Air Act, Therefore, the Board under Sec.31 (A) of Air (Prevention and Control
of Pollution), Amandment Act, 1987.

For the reasons slated above and under the Powers vested with the AP. Pollution
Control Board under Section 31(A) of Air (Prevention & Control of Poliution) Act, 1981 and its
Amendments thereof the Board hereby issues Closure Order to your mining unit in the interest
of protecting public health and environment.

You are further directed to take note that if you continue to operate your indusiry after
receipt of this order, you will be liable for prosecution Uls. 37(1) of Air {Prevention & Cantrol of
Poliution) Act, 1987, the punishment under this section will be imprisonment for a term which
shall not be less than one year six months but which may extend to six years and with fine.

You are also direcled o take nole that the Assistant Director, Mines and Geology
Department, Gol, has been requested not to issue work permit to your mine in view of
closure order issued by the Board and for those mines which are not having
Environmental Clearance (EC). Should you resort to operate your mining unit by any
means you will be attracting prosecution U/s. 37(1) of Air (Prevention & Control of

Paollution) Amendment Act, 1987 and its amendments thereof.
\()QJ"%,\ ?lli

JOINT CHIEF ENVIRONMENTAL ENGINEER
ZONAL OFFICE, KURNOOL

The arders will take effect from today ie., 13.08.2021.

To

M/s. Rangaiah & Sons

{V.\.Rangaiah Cheity),

(Mine lease area - 0.915 Ha)

Sy.No; 917/2, Vemula Village & Mandal,
¥SR District

Copyto:

1. The Director of Mines, Dept of Mines & Geology, Government of Andhra Pradesh, Sri
Anjaneya Towers, Door No. 7-104, 'B' Block, 5"& 6" Floors, Ibrahimpatnam, Vijayawada-
521 456 for information,

2 The Joint Chief Environmental Engineer, Task Force, UH-Il, AP. Pollution Control Board,
Vijayawada for infarmation.

3. The Assistant Direclor of Mines & Geology Department, Kadapa District, Government of
Andhra Pradesh, with a request not to issue work permit to the above mine in view of
closure order issued by the Board -

4. The Environmental Engineer, Regional Office, Kadapa with a direction to serve the closure
order in person and oblain acknowledgement. He is also directed to furnish the report of the
compliance on the closure order.
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— ANDHRA PRADESH POLLUTION CONTROL BOARD

e ZONAL OFFICE: KURNOOL
‘,‘.f; 1* Floor, Shankar Shopping Complex, Krishna Nagar Main Road

. Phone : 08518-236912

Order No. COP -705/Mines/APPCB/ZO-KNL/2021- 172 Dt: 13.08.2021

CLOSURE ORDER

Sub:  APPCB - Z0- Kurnool — S, Gangi Reddy, (77.416 Ha), Sy.No.290 & 2991, ,
K.V. Palli (V), Pulivendula (M), YSR Dist.— Operating the mining unit without
Environmental Clearance of SEIAA and Consents of the Board — Closure
orders -lssued — Reg.

Ref: 1. Environment Impact Assessment Notification No. 5.0 1533 (E), Dt

14.09.2006.
2. Hon'ble Supreme Court Judgment order dt: 02.08.2017 in WP (C) Mo, 114

of 2014,

MoEF&CC, Gol, New Delhi Nolification No, 5.0, 1030 (E) Dt: 08.03.2018,

B.0O.Memo No.APPCB/UH-INTF/Review Meeling/2018-799, DT.

21.03.2018

5. B.O. Lr.No. 6/APPCB/Mines/Env. Clearance/2018-188. Dt- 04.05.2018.

6. MoEF&CC, Gol, New Delhi Memorandum Dt 15.03.2018 & 16.03.2018,

7. RO, Kadapa Lr.No.CFE/CFO/PCB/RO-KDP/2021-40,dt. 10.05.2021

8.

g

P Lo

Hon'ble NGT order dt. 25.05.2021 in O.A No.115 of 2021
- RO, Kadapa submitted report to ZO, Kurnool, dt. 09.08.2021
10. EAC Commitiee meeting held at 2O, Kurnool APPCB on 08.08.2021

LI ]

WHEREAS you are aperating 77.416 Ha Barytes Mine in the name & style of S. Gangi Reddy,
(77.416 Ha), Sy.No.290 & 299/1, , K.V. Palli (V). Pulivendula (M), ¥SR District,

WHEREAS, as per the Minisiry of Environment, Forest and Climale Change nolification
reference 1% cited, construction of new projects or activities or the expansion or modernization of
existing projects or aclivates listed under notification shall abtain prior Environmental Clearance (EC)
from the Central Government or the State Level Environment Impact Assessment Autharity constituted
by lhe Central Government, in accordance with the procedure specified in the notification,

WHEREAS, the Hon'ble Supreme Court of India, vide reference 2 cited, in its judgment order
dt. 02.08.2017 in WP (C) No. 114 of 2014 directed o take appropriate action against illegal aperation
of mining activities carried out in violation of EP Ael, Water Act and Air Act,

WHEREAS, the APPCB, Board Office, vide reference 4" cited, all the Z0s & ROs are hereby
instructed to issue closure orders to the industries operaling without having valid CFO order of the
Board.

WHEREAS, the APPCB, Board Office, vide reference 5" cited, all the ZOs and ROs are
hereby instructed that while monitoring the industries/ projects /mining projects, action may be initiated
for violation cases which are operating without any clearances (EC, CFE, CFO) and the industries |
mining projects producing in excess of the approved quantity mentioned in the Environmental
clearance.

WHEREAS, you are operating the mining unit without Gbtaining Environmental Clearance (EC)
as required vide notification number $.0. 1533(E) Dt 14.00.2008 of Ministry of Environment &
Forests, Government of India and amendments /Office memo issued thereof, vide refarance 398 4"
cited,

WHEREAS, you are operating the mining unit without obtaining consents of the Board as
required under Seclion 25/26 of Waler (Prevention & Control of Pollution) Act, 1974 and under
Section 21/22 of Air (Prevention & Control of Pollution) Act, 1981,

WHEREAS, vide reference 7" cited, the EE. RO, Kadapa, requested the Dy. Director of Mines
& Geology Kadapa, on 10.05.2021. not o permil mines to operate without EC, CFE/CFO.

WHEREAS, vide reference 8" cited the Hon'ble National Green Trbunal, Southemn Zone,
Chennai, has passed an order in Original Application No. 11572021, an 09th July, 2021, to submil the
Joint Committee report on the explosion accident took place near Barytes mire of Smt. €. Kasturi Bai,
al Sy. No. 1 & 133 of Mamillapalle (\), Kalasapadu (M), YSR District on 08.05.2021, causing death of
10 warkers, and further directed to report as lo whether any violations are committed by the other
quarries in that district.



WHEREAS, vide reference 9" cited, the EE, RO, Kadapa submitted a report to 2O, Kurnool on
09.08.2021 1o take suitable necessary action may be taken against the mine being operated without
obtaining Environmental Clearance, CFE/CFO of the Board under the provisions of Water {Prevention
and control of Pollution) Act, 1974 & its amendments theraof and Air (Prevention and control of
Pollution) Act, 1981 & its amendmenis thersof,

WHEREAS, the Board vide reference 10" cited, the issue was placed in the External Advisory
Committee of A.P.Pollution Control Board in its meeting held on 09.08.2021 at A.P. Pollution Control
Board, Zonal Office, Kurnool. The commillee reviewed the case and noted that earliar the Board
issued closure order lo Smi. C. Kasturi Bai, Sy. No. 1 & 133 of Mamillapalli (V), Kalasapadu (M), YSR
District, for operaling the mining unit withoul Environmental Clearance (EC) and Consents of the
Board,

Commitlee also perused the NGT direclions in 0.A.No.115 of 2021 and Hence Committes
recommended to take action against the mining unit on the similar lines of Smt. C, Kasturi Bai, Sy. No.
1 & 133 of Mamillapalli (V), Kalasapadu (M), YSR District, issuance of closure orders to the above
mentioned mining unils under Section 31(A) of Air (Prevention & Control of Paollution) Act, 1981 and its
Amendments thereof for operaling the unit withoul EC (Environmental Clearance ) & CFE, CFO of
the Board,

After careful consideration of the matertal facts of the case, the Board is of the firm opinion that
you are operaling the mining unit without Erwironmental Clearance as required under Environmeni
{Prolection) Act 1986 and CFE/CFO of the Board as required under Section 21/22 of Air Acl
Therefore, the Board under Sec,31 (A} of Air (Prevention and Control of Pollution), Amendment Act,
1987,

For the reasons stated above and under the Powers vested with the A.P. Pollution Contral
Board under Section 31(A) of Air (Prevention & Conlrol of Pollution) Act, 1981 and its Amendments
thereol the Board hereby issues Closure Order 1o your mining unit in the interest of protecting public
health and environment.

You are further directed to take note that if you continue to operate your industry after receipt
of this order, you will be liable for prosecution U/s. 37(1) of Air (Prevention & Contral of Poliution) Act,
1887, the punishment under this section will be imprisonment for a term which shall not be less than
one year six months but which may extend to six years and with fine.

You are also directed to take note that the Assistant Director, Mines and Geology
Department, Gol, has been requested not to issue work permit to your mine in view of closure
order issued by the Board and for those mines which are not having Environmental Clearance
(EC). Should you resort to operate your mining unit by any means you will be attracting
prosecution Uls. 37(1) of Air (Prevention & Control of Follution) Amendment Act, 1987 and its

amendments thereof,
W‘g“f’g [&i-l{

JOINT CHIEF ENVIRONMENTAL ENGINEER
ZONAL OFFICE, KURNOOL

The orders will take effect from today i.e., 13.08.2021,

To

§. Gangi Reddy,

(Mine lease area - 77.416 Ha),
Sy.No.290 & 299/1, , K.V. Palli (V),
Pulivendula (M), YSR District

Copyto:

1. The Director of Mines, Dept of Mines & Geology, Government of Andhra Pradesh, Sri Anjaneya
Towers, Door No. 7-104, 'B' Block, 5"& 6" Fioors, Ibrahimpatnam, Vijayawada-521 456 for
infermation.

2. The Joint Chief Environmental Engineer, Task Force, UH-Il. AP. Pollution Control Board,
Vijayawada for information.

3. The Assistant Director of Mines & Geology Depariment, Kadapa Districl, Government of Andhra
Pradesh, with a request not to issue work permil to the above mine in view of closure order issued
by the Board

4. The Environmental Engineer, Reglonal Office, Kadapa wilh a direction to serve the closure order in
person and obtain acknowledgement. He is also directed to furnish the report of the compliance on
the closure order
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== ANDHRA PRADESH POLLUTION CONTROL BOARD
S=SC ZONAL OFFICE: KURNOOL
TRIF#” 1% Floor, Shankar Shopping Complex, Krishna Nagar Main Road
Phone ; DB518-236912
e-mail. jceezoknl@amail.com

/IBY R T/
Order No. CDP - 705/Mines/APPCB/ZO-KNL/2021- [LS Date 13.08.2021

Sub : PCB-ZO-KNL- S, Gangi Reddy, (77.416 Ha), Sy.No.290 & 299/1, , K.V. Palli
(V). Fulivendula (M), YSR District — Closure Order issued to the mining unit -
Air (Prevenlion and Control of Pollution) Act, 1981- Communicated for
implemantation - Requested not to issue work permils to the mine in view of
closure order issued by the Board - Directions — Issued — Reg.

Ref : Order No. COP - 7T05/Mines/APPCBIZO-KNL2021- . Date 13.08.2021

This has reference to the directions of Hon'ble Supreme Courl Judgment order dt:
02.08.2017 in WP (C) No. 114 of 2014, Hon'ble High Court order dt.11.12.2018 in W.P.No.354
of 2018 and instructions of Member Secretary, APPCB through circular di, 04.05.2018, and
Hon'bla Mational Green Tribunal order di. 25.05.2021 in O.A. No.115 of 2021 the A.P. Pollution
Control Board issued Closure Order to S, Gangi Reddy, (77.416 Ha), Sy.No.280 & 299/1, , K.\,
Palli (V}), Pulivendula (M), YSR Districl, for operating the mining unit without Environmental
Clearance and consents of lhe Board under Section 31{A) of Air (Prevention & Control of
Pollution) Act, 1981 and its Amendments thereof. Copy of the order is enclosed.

In view of the above, the A.D. Mines and Geology, G.O. AP. is requested not to
issue work permit to S. Gangi Reddy, (77.416 Ha), Sy.No.290 & 299/1, , K.V. Palli (V)
Pulivendula (M}, ¥YSR District in view of closure order issued by the A.P. Pollution Control
Board.

This Order comes into effect from today i.e., 13.08.2021,

\ a, el

JOINT CHIEF ENVIRONMENTAL ENGINEER,
ZONAL OFFICE, KURNOOL
To i
The Assistant Director of Mines & Geology Department,
Government of Andhra Pradesh
Kadapa District

Copy to:
1. The Member Secretary, APPCE, Vijayawada for informalion,
2. The EE, Regional Office, Kadapa for information and with a direction to serve the orders
and o ensure the implementation of the closure orders within 24 hours. He Is also
directed to submit the compliance report within 24 hours.
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GOVERNMENT OF ANDHRA PRADESH
PROCEEDINGS OF THE DEPARTMENT OF MINES & GEOLOGY: :IBRAHIMPATNAM
[PRESENT: V.G. VENKATA REDDY, DIRECTOR]

Proceedings No.3850189/D12- 1/2020 Dated:02-06-2021

Sub: Mines & Minerals - Qlarry Lease for Barytes an extent of 30.696
Hectares in Sy.No.1 & 133 of Mamillapalli Village, Kalasapadu Mandal,
¥5R Kadapa District - held by Smt.C.Kasturi Bai - Certain breaches
committed by the lessea - Proposed for determination - Lease
determined / cancellation — Orders - Issued.

Ref: 1, G.0.Ms.No.224, Industries & Commerce (M.II) Department,
Dated.11.04.2001,
2. ADMBG, Kadapa Proceedings No.1523/M 3/2001, dt.02.11.2001,
. ADM&G, Kadapa Letter Ne.3423/M1/2002, dt.26.09.2020.
4. This Office Show Cause Notice No,3890 189/D12-1/20620,
dated.03.12,2020,
5. ADM&G, Kadapa Latter No.3423/M1/2002, dt.28.05.2021.

T

ORDER:

Through the reference 1% cited, the Government has granted a Mining Lease
for Barytes an extent of 30,696 Hectares In Sy.No.1 & 133 of Mamillapalll Village,
Kalasapadu Mandal, YSR Kadapa District in favour of Smt.C.Kasturi Bai for a period
of 20 years, Through the reference 2™ cited, the Asst, Director of Mines and
Geology, Kadapa was executed the lease deed and the lease is in force upto
01.11.2021.

Through the above reference 3" clted, the Asst. Direclor of Mines and
Geology, Kadapa submitted proposals for determination of quarry lease for Barytes
an extent of 30,696 Hectares in Sy.No.1 & 133 of Mamillapalli Village, Kalasapadu
Mandal, YSR Kadapa District haid by Smt.C.Kasturl Bai under Rule 12(5)(h)(xil) or
AP.M.M.C Rules, 1966 with committed the following breaches:-

4. The lessee is conducting underground mining operations without
appointmant of statutory employees which is a breach to section 17 of
Mines Act, 1952 & Regulations Mo.34 of Metalliferrous Mines Regulations,
1961,

b. The lessee excavated excess quantity of Barytes beyond the annuai
approved quantity In the mining plan from 2013-14 onwards,

€. The lesses is conducting ::uarnr operations and produced thousands of
Tons of Barytes mincral without EC angd CFO which Is breach to Section of
Environmental Protection Act, 1986 and Section 25/26 of Water
(Prevention and Control of Pollution) Act, 1974 and Section 21 of Air
(Prevention and Control of Pollution) Act, 1981,

d. ‘Quarry operations are not in accordance with approved scheme of mining.
The lessee has not provided separate in-fet and out-let for entry and exit
workmen and the workmen are using crane buckets for enter and exit in
the shafts which is highly dangerous conditian, Ventifation systam was not
provided by the lessee proposed in Approved Scheme of Mining which is
viclation to Rule 7(A)(1) of APMMC Rules, 1966.

2. The scheme of mining was approved on 21.07.2018 by the DDMaG,
Kadapa with a condition that the lessee should furnish the financial
assurance of Rs.16,99,560/- for mine closure as required under APMMC
Rules, 1966 to the ADMEG, Kadapa, but the lessee has riot submitted the
same till to date.

f. The lessee is using explosives and conducting blasting without explosives
permission obtained from the competent authority which s breach to Rule
107 of Explosives Rules, 2008,

8. The lessee Is utilizing tipper to transport Barytes from quarry to various
destinations witheut obtaining permission from the competent authority
which is breach o Regulation No.106 | 2){b} Metalliferrous Mines
Regulations, 1951,
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h. The lessee is not maintaining correct and accurate production and
dispatch register as there |s huge wariation In stock recorded |n the
register and physical stock available at the quarry which is breach to Rule
12(5)(h){iii) of APMMC Rules, 1966,

i, The lessee iz intentionally recorded the stock of white Barytes in lower
side and bulff Barytes in higher side than the actual stocks available at the
quarry to transport the white Barytas in the Quise of transportation of buff
Barytes with payment of Seig.fee to buff Barytes which leads to loss of
Revenue to the Government exchequer and it Is violation of Rule
12(B)(h}(lii) of APMMC Rules, 1966, '

J. . The lessee has not paid Mineral Revenue arrears which was accumulated
to Rs.B,00,486/- and alss falled to remit advance dead rent for the year
2020-21,

Through the reference 4™ cited, a show cause notice was issued to
Smt.C.Kasturi Bal, as to why the lease in question should not be determine the
subject lease in actordance with Rule 12(5)(h)(xli) of aPMMC Rules, 1966, The said
notice was sent through the Assistant Director of Mines & Geology, Kadapa. But no
reply has been received from the lessee even after receipt of this notice,

by GPA Holder of the Lessee and reported that the DDM&G, Kadapa vide Proceedings
No.1891/A1/2020, dt.18.05.2021 has suspended the quarrying operations in the
leased area held by Smt.C.Kastur| Baj based on the propesals submitted by his office
vide Letter No.3423/M1/2002, dt.15,10.2020,

Finally,"the ADM&G, Kadapa Is requested to cancel [ determing the guarry
lease held by Smt.C.Kasturi Bai for Barytes an extent of 30.695 Hectares in
Sy.Nos.1833 of Mamillapalli village, Kalasapadu Mandal, Ysp Kadapa District in
2ccordance with APMMC Rules, 1966,

In view of the above circumstances, the Quarry lease held by
Smt.C.Kasturi Bal for Barytes an extent of 30.696 Hectares in Sy.No.1833 of
Mamillapalli Village, Kalasapadu Mandal, YSR Kadapa District is hereby determined
In accordance with Rule 12(5)(h)(xii) of Andhra Pradesh Minor Mineral Concession
Rules, 1966. Further, the Asst, Director of Mines & Geology, Kadapa s directed to
take further necessary action in the matter ag per Rules.

Sd/- V.G.VENKATA REDDY
DIRECTOR OF MINES AND GEQLOGY

To

Smt.C.Kasturi Bai, GPA Holder of Sri C.Nageswara Reddy,

Chenchaiahgan| Palli Village, Mallepalli Post,

B.Mattarm Maridal, YSR Kadapa District, A.P - 516 503 ----- [BY RPAD],

Copy to the District Collector & Magistrate, YSR Kadapa District for favaur
of information,

Copy to the Asst, Director of Mines and Geology, Kadapa.

Copy to Deputy Director of Mines and Geology, Kadapa.

// ATTESTED //

A i

for DIRECTOR OF MINES & GE DGY
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Register post with Acknowledgement

GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

Office of the
Asst. Director of Mines & Geology,
G -3, "0" Block, New Collectorate Complex,
Kadapa.

DEMAND NOTICE
No. 3423/M1/2002 Dt. 05-07-2021.

Sub: MINES & MINERALS - Inspection of Quarry Lease area held by Smt.
C.Kasturi Bai in Sy.no.1 &133 of Mamillapalli Village, Kalasapadu Mandal,
Y.5.R, District - Detection of un-authorized and transportation of 590 Mts
of White Barytes and 180 Mts of Off Colour Barytes without payment of
Seigniorage Fee - Show Cause Natice Issued - Reply not received - Demand

issued- Regarding.

Ref:- 1. News scrolling appeared in electronic media dated:08-05-2021 at
10.00 AM.
2. Inspection report, dated: 31-05-2021.
2. This office Show Cause Notice No, 3423/M1/2002, dt. 01.06.2021.
Lt i T
Attention is drawn to the subject and reference cited. An' explosion incident was
occurred in your quarry lease area on 08.05.2021 around 9.30 to 10.30 A.M and died 10
members of labours in the said explosion.

Hence, the Director of Mines & Geology, Ibrahimpatnam, Dy.Director of Mines
and Geology, Kadapa and the Asst.Director of Mines &Geology, Kadapa along with the
Technical Staff of 0/o Deputy Director of Mines and Geology, Asst.Director of Mines
and Geology, Kadapa and Asst.Director of Mines and Geology, Regional Vigilance
Squad, Kadapa have immediately rushed to the spot and enquired the matter with the
local Police and Revenue department on 08.05.2021.

During course of inspection, the Technical Staff O/o the Asst, Director of Mines
and Geology, Kadapa, O/o Asst. Director of Mines and Gealogy, Regional Vigilance
Squad, Kadapa Region and O/0 the Dy. Director of Mines and Geology, Kadapa have
recorded the stock of White Barytes and Off Colour Barytes available in the quarry
lease area on 08-05-2021. The quantities are as given below:

5.No __Mineral in MT's
White Barytes {Off Colour Barytes
L1 30MT 40 Mt

Further, the Technical Staff have reported that, the Asst. Geologist & Royalty
Inspector O/o Asst. Director of Mines and Geology, Regional Vigilance squad, Kadapa
along with Supervisor, O/o0 Dy.Director of Mines and Geology, Kadapa inspected the
quarry lease area held by Smt. C. Kasturi Bai for Barytes covering an extent of 30.696
Hectares in Sy.No.1 &133 of Mamillapalli Village, Kalasapadu Mandal, Y.S.R. District
on 25-08-2020 and reported that the following stock was available in the lease area
on the day of inspection: '

52



S.No Mineral in MT's
White Barytes Off Colour Barytes
[1 620 MT 220 Mt

Further they reported that, there is a difference between stocks noted during
inspection dated 25.08.2020 and 08.05.2021 as detailed below:

Difference in Barytes Stock between inspection dated 25-08-2020 and 08-05-2021:

White Barytes in MT's Off Colour Barytes in MT's

S.Hul 3
2508-2020 | 08-05-2021 | PYIETENC | 25,08 5055 | 0805201 m{:‘:ﬁ[‘f“

1 620 30 590 20 | 40 180 |

Further, they reported that there is a difference of 590 MT"s of White Barytes &
180 MTs off Colour Barytes between the quantities noted during inspection dated. 25-
08-202 and 08-05-2021. Hence, it is construed that the lease holder has dispatched 590
MT’s of White Barytes & 180 MTs off Colour Barytes un-authorizedly from the lease area
without payment of Seigniorage fee violating Rule 34(1) of APMMC Rules1966. Also
reported that, the lease holder is lable for penalization under Rule 34 (1) of APMMC
Rules, 1966.

Accordingly, the Technical Staff have submitted their report vide reference 2™
cited and recommended for taking further necessary action against the lease holder as
per rule 34 (1) of APMMC Rules, 1966,

In this connection, it is pertinent to inform that the Rule 34 (1) says that, “Mo
minor mineral shall be dispatched from any of the leased areas or area granted
under a mineral concession without a valid e-transit permit issued by the Asst.
Director of Mines & Geology concerned or any officer authorized in this behalf by
the Director of Mines & Geology.

The lessee shall furnish the details of quantity of minor minerals except
Granite, Marble and 31 minor minerals mentioned at Sl. Nos. 18 to 48 in the
Schedule-1 of rule 10 dispatched and place of consignment to the Asst.Director of
Mines & Geology concerned immediately after the dispatch of material. However,
the lessee is required to obtain the e-transit forms in advance for transportation of
minor minerals and shall render the account to the Asst. Director concerned once in
a month. No second consignment of e-transit forms shall be issued unless the lessee
has submitted the previous account of consignment of e-transit forms:

Provided that any misuse of e-transit forms, dispatch and transportation of
any minor mineral except Granite, Marble and 31 minor minerals mentioned at SI.
Nos. 18 to 48 in the Schedule-l of rule 10 without paying Seigniorage fee and any
other contravention, shall result in levy of five times of the normal Seigniorage fee
as penalty for the first time offence and ten times of normal Seigniorage fee as
penalty for the second time offence in addition to the Mormal Seigniorage fee along
with DMF and MERIT amounts for the evaded quantity by the Asst. Director of Mines
& Geology or the officer authorized in this behalf by the Director of Mines &
Geology. Any subsequent offence shall result in termination of the lease after the
holder of mineral concession submits an explanation”,

Hence, this office vide reference 3™ cited issued Show Cause Notice as to why
action should not be initiated for un-authorized transportation of 590 MT's of White
Barytes & 180 MTs Off Colour Barytes from the lease area without payment of Seigniorage
fee violating Rule 34 (1) of APMMC Rules, 1966. But, no reply is received till to date from
your end though acknowledged this office show cause notice on 09.06.2021 which was

sent through RPAD to you.



Hence, it is construed that, you

180 MTs Off Colour Barytes
violating Rule 34 (1) of A

PMMC Rules,

explanation/evidence to submit in this regard,

Accordingly, the Normal Sei
warked out under Rule 34 (1) of A
390 MT's of White Barytes & 180 MTs Off Colour Barytes

gniorage Fee, DMF,
PMMC Rules, 1966 for un

payment of Seigniorage fee as detailed below.

have dispatched 590 MT’s of White Barytes &
un-authorizedly without payment

of Seigniorage fee
1966. As such, you don’t have any

MERIT and 05 times of penalty is
-authorized transportation of
from the lease area without

—

Rate of

Normal DMF 05 times
Mineral | Quantity %‘aﬂ“’ Seignior | @3gx | MERIT of Total (in
in MTs Fee age Fee on 5.Fee penalty Rs)
(in Rs) {in Rs.) 5.Fee z {in Rs)
White
Barytes 590 1100 549000 194700 12980 3245000 4101680
Off i

colour 180 500 20000 27000 1800 450000 568800
Barytes d

Total | 770 1600 | 739000 | 221700 | 14780 | 3655000 | 470450 |

In view of the above circumstances, Smt. C. Kasturi Bai is hereby directed to pay
an amount of Rs.46,70,480/- towards MNormal Seigniorage Fee together with penalty,
DMF & MERIT to the Government Head of Account mentioned below within in 15 days
from the date of receipt of the Demarid Motice. Fafling which necessary action will be
initiated to recovery of the Mineral Revenue Dues under section 52(B) of A.P. Revenue
Recovery Act 1864 and as per APMMC Rules 1966, :

Hormal Seig. Fee & 05 tim enalty :

0853 - Non-ferrous Mining and Metallurgical Industries,
102 - Mineral Concession Fee Rents & Royalties
81 - Other Receipts.

DMF { Dis Mineral Foundation ):
8448001010113001001VN

IT (Minera 1 and Inn Trust):
8443001110127003003VN

D.D.0. Code: 1201-1307-001.

oo
Asst. Director of Mi ogy

Kadapa, Y.S.R District.
To

Smt. C.Kasturi Bai, (BY RPAD)

W/o, C.Ramachandraiah,

D.No.20/1064,

Co-operative Colony,

Kadapa, Y.5.R. District,

Cell No. 9052707833.

GPA holder of C. Nageswar Reddy, (BY RPAD)
5/0 Sheshi Reddy, D.No. 4/16-2,
Chenchaiahgaripalli Village,

B. Mattam Mandal,

Y.5.R. District.

Copy submitted to :

The District Collector, Y.5.R District for favour of information.

The Joint Collector, (RB&R) Y.S.R District for favour of information.

The Director of Mines & Geology, Ibrahimpatnam for favour of infarmation.

The Deputy Director of Mines & Geolegy, Kadapa for faveur of information.

The Asst. Director of Mines and Geology, Regional Vigilance Squad, Kadapa Region for
favour of informatian,

e
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No. 3423!@1‘1;’2@3

Sub  MINES & MINERALS - Inspection of Quarry
C.Kasturi Bai in Sy.no.t &133 of Mam
Mandal, Y.S.R. District - Detection of

ANNE XUYe

ster with Acknowledeement
GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

Office of the
Asst, Director of Mines & Geology,
G -3, “0" Block, New Collectorate Complex,
Kadapa.

DEMAND NOTICE

Dt. 1 21.

eas area held by Smt, -

‘transportation of

332.25 Mts of White Barytes without payment of Seigniorage
Show Cause Notice imed - Reply not received - Demand issued-
Regarding. -

Ref: 1.

, dated. 16.10.2019 & 18.10.2019 of the
, Office of the Asst, Director of Mines and

of the Technical Staff,
B -

T T P

AR

Attention is drawn to the subject and references cited. During the course of
inspection, the Assistant Geologist, Office of the Asst. Director of Mines and Geology,
Kadapa has inspected the quarry lease held by Smt. C. Kasturi Bai for Barytes over an
extent of 30.696 Hectares in Sy. No, 1.& 133 of Mamillapalli Village, Kalasapadu Mandal,
Y.5.R. District and:recorded the stock of White Barytes and Off Colour Barytes avaflable

0 16.10.2019 1 18.10:2019. The quantities-are as given below.

' 5«“&

1

:'"'_"ﬁﬂte—“_".

Subsequently, the Technical Staff have reported that, the Asst. Geologist &

Royalty Inspectar Ofo Asst. Director of Mines and Geology, Reglanal Vigilance squad,
Kadapa along with Supervisor, O/o Dy.Director of Mines and Geology, Kadapa inspected
the quarry lease area held by Smt. C. Kasturi Bai for Barytes covering an extent of
30.696 Hectares in Sy.Mo.1 &133 of Mamillapalli Village, Kalasapadu Mandal, Y.5.R.

District on 25-08-2020

and reported that the following stock was available in the lease

area on the day of inspection.

(§.No

Mineral in MT"s

1

White Barytes Off Colour Barytes
620 MT 220 Mt

As per this office records, you have obtained dispatch permits for 1000 Mts of
White Barytes and 1450 MTs of Buff Barytes between the period of two subsequent
Inspections dt. 16.10.2019 & 18.10.2019 and 25.08.2021.



On scrutiny of two inspection r'ewts, it is noticed that there is a difference
between physical stocks noted during inspection dt. 16.10.2019 & 18.10.2019. The
details are shown below:

Difference in White Barytes Stocks:

Physical stock | Dispatch Quantity should [ Physical stock Difference  /
available  on | permits be available as | available Missing
inspected  dt. | obtained from | on 25.08.2020 | actually on | quantity
16.10.2019 & | 18.10.2019 to | after excluding inspection dt. | between two
18.10.2019 25.08.2020 the permitted | 25.08.2020 inspections
(in MTs) (in MTs) quantity (in MTs) (in MTS)

(in MTs) 2

1 2 3=(1-2) 4 L 5=(34) ]
1953.25 1000 953.25 620 (-) 333.25

From the above Table, it is evident that there is difference / missing of 333,25

MTs of White Barytes between the quantities noted during the inspections dt.

16.10.2019 & 18.10.2019 and 25.08.2020. Hence, it is construed the lease holder has
dispatched 332.25 MTS of White Barytes un-authorizedly from the lease area without

19664,

Further, it is informed that there is no missing quantity of Off Colour Barytes
between the stocks noticed during the two inspections dt.16.10.2019 & 18.10.2019
and 25.08.2020. '

In this connection, it is pertinent to inform that the Rule 34 (1) says that, “No
minor mineral shall be dispatched from any of the leased areas or area granted under
a mineral concession without a valid estransit permit issued by the Asst. Director of
Mines & Geology concerned or any officer authorized in this behalf by the Director of
Mines & Geology.

The lessee shall furnish the details of quantity of minor minerals except
Granite, Marble and 31 minor minerals mentioned at Sl. Nos. 18 to 48 in the Schedule-
| of rule 10 dispatched and place of consignment to the Asst., Director of Mines &
Geology concerned immediately after the dispatch of material. However, the lessee is

required to obtain the e-transit forms fn advance for transportation of minor minerals -

and shall render the account to the Asst, Director concerned once in a month. No
second consignment of e-transit forms shall be issued untess the lessee has submitted
the previous account of consignment of e-transit forms;

Provided that any misuse of e-transit farms, dispatch and transportation of any
* minor mineral except Granite, Marble and 31 minor minerals mentioned at Si. Nos. 18
to 48.in the Schedule-l of Rule 10 without paying Seigniorage fee and any other
contravention, shall result in levy of five times of the normal Seigniorage fee as
penalty for the first time offence and 'ten times or normal Seigniorage fee as penalty
for the second time offence in addition to the Normat Seigniorage fee along with DMF
and MERIT amounts for the evaded quantity by the Asst. Director of Mines 8: Geology
or the officer authorized in this behalf by the Director of Mines & Geology. Any
subsequent offence shall result in termination of the lease after the holder of mineral
concession submits an explanation”.

Hence, this office vide reference 3" cited issued Show Cause Notice as to why
action should not be initiated for un-authorized transportation of 333.25 MTs of White
Barytes from the leased area without payment of Seigniorage fee violating Rule 34 (1) of
APMMC Rules, 1966. Failing which necessary further action will be initiated as per APMMC
Rules, 1966. But, the postal authority have returned the letter to this office and stated
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.

that the addressee house was demolished. Again this office has sent through postal to
new address of Hyderabad & through mail to you, But, no reply is received till to date
from your end.

Hence, it is construed that, you have dispatched 333.25 MT's of White Barytes
un-authorizedly without payment of Seigniorage fee violating Rule 34 {1) of APMMC
Rules, 1966. As such, you don’t have any explanation/evidence to submit in this regard.

Accordingly, the Normal Seigniorage Fee, DMF, MERIT and 05 times of penalty is
worked out under Rule 34 (1) of APMMC Rules, 1966 for un-authorized transportation of
333.25 MT's of White Barytes from the leased area without payment of Seigniorage fee
as detailed below.

White
Barytes

D.0.0. Code: 1201-1307-001.

gt o

’ RS;E;,I?; qumal DMF  MERIT 05 times
Mineral Quantity Fage Seignior @30% ®2% on of Total (in
in MTs Faa age Fee on 5.Fee penalty Rs)
(in Rs) {in Rs.) 5.Fee = {in Rs)
333.25 1100 366575 109973" 7332 1832875 23,16,755/-

In view of the above circumstances, Smt. C, Kasturi Bai s hereby directed to pay
an amount of Rs.23,16,755/- towards Normal Seigniorage Fee together with penalty,
DMF & MERIT to the Government Head of Account mentioned below within in 15 days
from the date of receipt of the Demand Notice. Failing which necessary action will be
injtiated to recovery of the Mineral Revenue Dues under section 52(B) of A.P. Revenue
Recovery Act 1864 and as per APMMC Rules 1966,

Norma Fi 05 ti :
0853 - Non-ferrous Mining and Metallurgical Industries.
102 - Mineral Concession Fee Rents & Royalties
81 - Other Receipts.
D ) eral Founda

8448001010113001001VN

ineral E tion In Tr
B443001110127003003VN

To

1.5mt. C.Kasturi Bai, (BY RPAD)
W/o, Sri C.Ramachandraiah, MLC,
Plot.No.43A, Road No. 71,
Opp: Jubliee Hills Public School,
Jubliee Hills, Hyderabad- 500096,
Cell No. 9052707833,

2.GPA holder of C. Nageswar Reddy, (BY RPAD)

S/0 Sheshi Reddy, D.No. 4/16-2,
Chenchaiahgaripalli Village,

B. Mattam Mandal,

¥.5.R. District.

Copy submitted to :

The District Collector, Y.5.R District for favour of information.

The Joint Collector, (RB&R) Y.S.R District for favour of information.

The Director of Mines & Geology, Ibrahimpatnam for favour of information.

The Deputy Director of Mines & Geology, Kadapa for favour of information.

The Asst. Director of Mines and Geology, Resional Vigilance Squad, Kadapa Region for
of information.

—d

o7



A ALYE - V)

Minutes of the meeting on awareness programme on mines and handling
personal to the lease holders by the Deputy Director of Mines and Geology,
Kadapa, Y.S.R. District on 10.08.2021 at Spandana Hall, New Collectorate,

Kadapa.
LR

Presided By: Sri P, Venkateswara Reddy, Deputy Director of Mines and Geology, Kadapa

Officers Present:
1. Sri Y. Yohan, Deputy Director of Mines Safety, Nellore
2. Sri Dr. Suresh Baby, p, Deputy Director, MoEF&CC, Vijayavada
3. K. Javeed Basha, Executive Engineer, APPCB, Kadapa
4. N. Obula Reddy, Asst. Director of Mines and Geology, Yerraguntla
3. D. Ravi Prasad, Asst, Director of Mines and Geology, Kadapa
6. T. Subbarayudu, Asst, Geologist, O/o ADMEG, Yerraguntla
7. G. Vimalamma, Royalty Inspector, Ofo ADMEG, (RVS), Kadapa,

Lease holders/ representative of the lease holders:
( Statement enclosed)

il

At the outset, Deputy Director of Mines and Geology, welcomed all the officers and lease
helders and magazine holders and informed the purpose of awareness programme conducting
in the district keeping in view of the explosive accldent accurred In Kalasapadu mandal and
fequested to address the officers about awareness programme,

The Asst. Director of Mines and Geology, informad that there are 127 leases are
available in the jurisdiction of Yerraguntla and addressed that it is pertinent to need to known
the laws related to blasting and its norms because of Blasting is essential for extraction of

minerals fike Barytes and Road metal, Requested all the lease holders to initiate necessary steps
to take statutory permission if required immediately to avoid further complications in future.

The Asst. Director of Mines and Geology, Kadapa addressed that keeping in view of the
recent explosion inddent occurred in Kalasapadu mandal, it is dire to need to known the
authorized expertise persons for handling of blasting material, In some of the minerals fike
clay, Granite cutting and polishing purpose leases are no need to use the blasting, but other
leases like road metal, Barytes, etc it is compulsory need to @ppoint authorised blasters from

it Is need to know the applicable laws for appoint mine mate, blaster, supervisor etc. to do
mining operations in accordance to provision of rules, Finally requested all the lease holders to
apply and obtain necessary permissions from competent authorities to avoid complications in
future
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Executive Engineer, APPCB, Kadapa;

The Executive Engineer addressed the meeting and informed that now a days all the
lease holders are well aware about safety norms. The department is acting pro active and
issuing CFE and CFO promptly, Whenever any bad incident occurs, compensation becomes
Crores of rupees if lack of statutory permissions, Finally requested to follow the norms of
pollution In accordance to provisions while operating the mines,

ty Director, MOEFECC, Vi "

The Deputy Director addressed the meeting and informed that as of now mining
projects of minor minerals with less than 50 Hectares of leases area are categorized as
category B and less than 5 Hectares as category B2 and above are B, All the B category
prajects environmental clearance will be issued by SEIAA which is at Vijayawada. Further
informed it is observed the incident occurred mine Is having lack of EC and other violations.
Finally requested initiate necessary steps for obtain EC immediately if any lease not having and
to strictly adhere the conditions of the EC while operating the mines,

Deputy Director of Mines Safety, Nellore;
The Deputy Director of Mines Safety has addressed meeting with detailed nate on mine
safety norms and Explosive rules.

Key point in address:

 Whenever mining lease comes into force several laws are applicable along with Mines
Act.

* Minimum provisos shall be need to operate the mine like opening notice, LIN number,
appointment of Mines Manager, Mine mate, supervisor, erection of Magazine if not
agreement with authorised person,

= Appaintment of authorized person for Blasting

* Special precautions need to operate underground mining: erection of inlet & outlet, two
lets for emergency, ascending and descending provisions, Ilumination in mine and
1.5Meter projection fencing above the ground level,

* Due to very small extent of mines, common group vocational training will be assential
an it will arranged In Mangampet, UCIL and Pulivendula f required.

* There is no specific time for blasting in underground mines whereas specific time fixed
for open cast mining operatians.

= Ifany lease holder wants temporary storage, permission will be accorded by PESO.

Further Deputy Director of Mines and Geology addressed meeting requested If any queries
for the awareness programme accordingly the officers are answered,
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The EE, APPCB replied that when the lease holders shall apply along with
reprasentation for this purpose, they may seek clarification from their head office so as
to issue CFO in the subject cases.

The Deputy Director of Mines Safety replied that based on the extent of the
leases and within one kilometer radius they shall give permission for appointment of
mines manage for two or three mines form case to case,

(TEd e Qe

Director of Mines Safety replied that their office maintain the fist of

dLK OF Ming

The Deputy

foremen’s, Mine mate, First and second class managers and If required to obtain the
data form their office,

The Deputy Director of Mines Safety agreed to conduct training programme on
submission of applications for getting statutory permission in online fram Mines safety
Department if date communicated in well advance duly coordinating with the lease
halders in Kadapa district.

Finally the Deputy Director of Mines and Geology give vote of thanks.

With the above deliberations the meeting conciuded.,

S

Deputy Director of Mines and Geology,
KADAPA, Y.S.R, DISTRICT

60



ﬁmt‘iﬂ"ff*@

SPEED POST:

GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY :: IBRAHIMPATNAM

Letter No.3890189/D12-1/2020 Date.11-08-2021
From To

V.G.Venkata Reddy, Smt.Maduri Dontireddy,

Director of Mines and Geology, Government Pleader,

5" Floor, B-Block, Hon'ble National Green Tribunal,

Sri Anjaneya Towers, Southern Zone,

Ibrahimpatnam, Krishna District. Kalas Mahal, Kamarajar Salai, PWD Estate,

Sir,

Chepauk, Triplicane, Chennai - 600005,
Tamil Nadu State, India.

Sub: Mines and Quarries - Quarry lease for Barytes an extent of 30.696
Hectares in Sy.Nos.1 & 133 of Mamillapalli Village, Kalasapadu
Mandal, Y.S.R. District - Held by Smt.C.Kasturi Bal - Original
Application No0.115/2021 of Hon'ble National Green Tribunal,
Chennai - Detailed report submitted as per the orders of the Hon'ble
National Green Tribunal order dt.09.07.2021 - Report - Submission
- Regarding. :

Ref: 1. Hon'ble National Green Tribunal, Southern Zone, Chennai order in
Original Application No.115/2021(SZ), dt.09.07.2021.
2. ADMBG, Kadapa Letter No.2176/NGT/2021, dt.09.08.2021.

EEEEE

[ invite kind attention to the subject and references cited. It is to
submit that an explosion was occurred in the Quarry Lease held by
Smt.C.Kasturi Bal for Barytes over an extent of 30,696 Hectares in Sy.Nos.1
& 133 of Mamillapalli Village, Kalasapadu Mandal, Y.S.R. Kadapa District on
08.05.2021 around 9.30 to 10.30 AM causing death of 10 members of
labour,

In this connection, the above case has been Suo Motu registered by
the Hon'ble National Green Tribunal, Chennai on the basis of the newspaper
report published in the Times of India e-paper dated 08.05.2021.

Accordingly, the Hon'ble National Green Tribunal, Chennal has passed
an order dated:21.05.2021 to appoint a Joint Committee consisting of
1) Senior Officer from Andhra Pradesh State Environment Impact
Assessment Authority, 2) A senior officer from the Integrated Regional Office,
MoEF & CC, Chennai, 3) A Senlor officer from Pollution Control Board as
deputed by the Chairman, 4) the District Collector, Kadapa District and 5)
the Assistant Director of Mines and Geology of the respective area where the
incident occurred to inspect the area in question to submit a factual as well
as action taken report, if there [s any violation found. In this connection, the
Joint Committee inspected the incident site on 29.06.2021 and submitted
interim report to the Hon'ble National Green Tribunal, Chennai.

Subsequently, the case has come for hearing before the Hon'ble
National Green Tribunal, Chennai on 09.07.2021. After hearing, the Hon'ble
National Green Tribunal, Chennai has passed the interlm order on

09.07.2021 in Original Application No.115 of 2021 (52) wherein it was
directed the Mines and Geology Department:

1. :I"u file detailed report as to how that Department s allowing such
illegal activities to perpetuate by merely receiving the royalty amount
even though the mining operations are being carried out without
complying with the environmental laws and that too without obtaining
Necessary permissions by the concerned quarry owners,
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wi.

wi.

il
Y
[

2. To whether all the mines situated within that area are strictly
complying with the environmental laws by getting necessary clearance
and permission under EIA Notification and the pollution laws. If not,
what is the nature of action proposed by them in this regard on or
before 25.08.2021.

Para No.10 of the Hon'ble NGT Order Dt.09.07.2021

An application was received from Smt.C.Kasturi Bai on 11.09.1955
which was received by the Director of Mines & Geology, Hyderabad for
grant of Mining Lease for Barytes over an extent of 39.497 Hectares in
Sy.Nos.1 & 133 of Mamillapalli Village, Kalasapadu Mandal, YSR Kadapa
District for a period of 20 years.

The Mandal Revenue Officer, Kalasapadu Mandal, Y.S.R. Kadapa District
has issued No Objection Certificate for grant of mining lease vide Letter
Dis.173/2000, dated:14.06.2000.

The Government vide G.0.Ms.No.224 of Industries & Commerce (M.II)
Dept., Dt.11.04.2001 has granted a Mining Lease in favour of Smt,
C.Kasturi Bai for Barytes an extent of 30.696 Hectares in Sy.Nos.1 & 133
of Mamillapalli Village, Kalasapadu Mandal, Y.S.R Kadapa District for a
period of (20) twenty years after obtaining the Mining Plan approved by
the Indian Bureau of Mines as per rules in force then.

The lease deed was executed by the Asst. Director of Mines & Geology,
Kadapa vide Proceedings No.1527/M3/2001, Dt.24.11.2001 for a period
of 20 years w.e.f.02.11.2001 to 01.11.2021.

According to EIA notification S.0.60(E), dt.27.01.1994 of Ministry of
Environmental and Forest, all mining projects (Major Minerals) with lease
area more than 5 Hact. required to obtain prior Environmental clearance
from the competent authority. But, this statutory provision has not seen
light til 2006, when S.0.1533, dt.14.09.2006 has been made for
implementation by MoEF, Gol. As such, the State Government has not
imposed any condition for submission of EC, CFE and CFO in the grant
order while granting the mining lease In favour of Smt. C. Kasturi Bai.
Thus, the then Asst. Director of Mines & Geology, Kadapa has executed
the Mining lease deed and issued work order in obedience to the grant
order of the Government of Andhra Pradesh. After obtaining work order,
the Mining lease holder has started mining operations in accordance with
MM&DR Act, 1957 & Mineral Concession Rules, 1960.

The Government of India Ministry of Environmental and Forest has issued
EIA notification S.0 No. 1533, dt.14.09.2006 wherein it was stated that
the Mining leases (Major Minerals) with extent more than 5 Hectares shall
be undertaken only after obtaining the prior Environmental Clearance
from the competent authority.

After EIA notification S.0 No.1533, dt.14.09.2006 came into force, the
Government of Andhra Pradesh has granted Mining leases duly insisting
the grantees to submit the prior Environmental Clearance, CFE & CFO
obtained from the competent authority before execution of Mining lease
deed.
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Barytes mineral was under the category of Major Mineral till 09.02..2015,
when MoM, Gol vide GSR(E) No.423, dt.10.02.2015 declared 31 Major
Minerals, including Barytes, as minor minerals, Thus, the Government of
A.P granted ML in the year 2001 an extent of 30.696 Hectares in favour of
Smt. C. Kasturi Bai as Major Mineral.

Indian Bureau of Mines, MoM, the Government of India is one of the
Regulatory Authorities for Major Minerals along with the State
Government and the Mining Plans in respect of Major Minerals are being
approved by IBM oniy.

The Government of Andhra Pradesh vide G.0.Ms.No.34, Industries &
Commerce (M.II) Dept., dt.14.03.2016 and G.0.Ms.No.56, Industries &
Commerce (M.II) Dept., dt.30.04,2016 issued amendments to the Andhra
Pradesh Minor Mineral Concesslon Rules, 1966 and delegated the powers
to the Director of Mines and Geology for grant and regulation of Mineral
concession for 31 Minerals and conduct of Quarry operations of the all
minor minerals in accordance with the Approved Mining Plan. The
Government incorporated the mandatory provision for submission of
Approved Mining Plan / Scheme, EC, CFE & CFO prior to grant of leases
for all minerals including 31 minerals in the Andhra Pradesh Minor Mineral
Concesslon Rules, 1966.

The lease holder has submitted draft mining scheme to the Deputy
Director of Mines and Geology, Kadapa vide Letter, dated 13.10.2016 and
the same was approved by the Deputy Director of Mines and Geology,
Kadapa vide Lr.N0o.4312/MS/KDP/2017, dt.21.07.2018 for the period from
2018-19 to 2020-21. .

MoEF, Gol, vide Notification No $.0.804(E), dt.14.03.2017 has given a six
months window period of six months from 14.03.2017 to 13.09.2017 to
submit proposals to obtain prior environment clearance by the projects,
who were not having the same hither to. But, the lease holder has filed an
application through online to SEIAA, AP under viclation (category-8) for
consideration of TOR and accordingly obtained acknowledgement slip for
having filed the application (Proposal No. IA/AP/MIN/69892/2017) from
SEIAA on 26.09.2017. Thus, she has filed the application beyond the time
allowed In S,0, 804(E), dt.14.03.2017. However, the Hon'ble High Court
of Madras vide orders dt:14.03.2018 in WP MP Nos.3361, 3362 and 3721
of 2018 in W.P.No.11189 of 2017 provided one month additional window
period from 14.03.2018 to 13.04.2018 for submission of such proposals,
Thus, EC is not made prerequisite to conduct mining operations till
14.03.2018 by virtue of S.0. 804(E), dt.14.03.2017 and the Judgment
dt:14.03.2018 in WPMP Nos.3361, 3362 & 3721 of 2018 In W.P.No.11189
of 2017 of the Hon'ble High Court of Madras.

Accordingly, Smt. C.Kasturi Bai, the lease holder filed fresh online
application to SEIAA, AP under violation (Category-B) for cansideration of
TOR on 11.04,2018 (Proposal No. SIA/AP/MIN/24174/2018). Thus, she

has filed the application with the time allowed by the Hon'ble High Court
of Madras.

In consideration to the application filed by the lessee, the SEIAA, AP, vide
letter dt.03.08.2018, asked the lease holder to submit notarized sworn
in affidavit as per the prescribed format in original for further processing
of project proposal for consideration of environmental clearance / Terms
of Reference. But, the proponent has not submitted the said information
to SEIAA, AP so for further processing of application. However, the
SEIAA, AP neither rejected the said application for non-submission of
required documents nor communicated to ADM&G, Kadapa for stoppage
of mining operations till the date of incident.
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After the incident, Zonal office APPCB, Kurneool issued closure order vide
692/Mines/APPCB/Z0-KNL, dated: 29.05.2021 and requested the ADMG,
Kadapa not to issue work permit to 30.696 Ha Barytes mine of
Smt.C.Kastul Bai, Sy.No.1 & 133 of Mamillapalli (\), Kalasapadu (M), YSR
Kadapa District while communicating closure order dated:29.05,2021.

As the Ministry of Environment & Forests, Government of India and
SEIAA, AP have changed the method of procedure and process of
Environmental Clearance for violation cases from time to time, the
officials as well as lease holders are not clear about the procedures
changed from time to time.

The APPCB vide Lr.No.KMG-01/PCB/RO/KDP/2021-168, dated.02-08-
2021 from the Environmental Engineer, APPCB, Regional Office, Kadapa
requested the Asst. Director of Mines and Geology, Kadapa & Yerraguntia
while mentioning the details of certain leases requested to ensure that,
permits are not issued to the units till the mine operator obtain the
Environmental Clearance, CFE & CFO from the Board.

Accordingly, notices have been issued to the lease holders to stop all the
mining operations immediately and also issued strict Instructions to the
Technical staff of the department for regular monitoring and vigil over the
said |leases for not to conduct any quarrying operations and mineral
transportation and also addressed letters to the Tahsildar and the Station
House Officer, concerned to arrange strict vigil and watch & ward over the
subject area and to conduct regular monitoring for not to conduct any
quarrying operations and transporlation of mineral untll further Intimation
by the ADMRG, Kadapa.

As the lessee failed to submit EC even after an intimation from the APPCB,
Showa case Notice No.3890189/D12-1/2020, dt:03.12.2020 has been
issued to the lease holder for other violations also. The lease was
subsequently cancelled on 02.06.2021 vide DM&G Proceedings No.
3890189/D12-1/2020, dt:02,06.2021 after following the due procedure
prescribed in Law. In the meéan time, the untoward incident has been
occurred,

Mines & Geology Department is considersd by the State Gavt, as one of
the revenue earning departments to the State exchequer since its share is
15% to the State GDP. The main objective / motto of the Department is to
augment the optimum Mineral Revenue to the State exchequer. In order to
augment more mineral revenue and in absence of specific instructions
from the MoEF, SEIAA & APPCB with regard to stoppage of the mining
operations and because of the confusion in understanding/interpretation of
the Environment Laws & Rules, the Department has issued mineral
dispatch permits to the lease holder as per the terms and conditions of
lease deed. :

It is interpreted that EC is not a prerequisite to conduct mining operations
till 14.03.2018 by virtue of S.0. 804(E), dt.14.03.2017 and the Judgment
dt:14.03.2018 in WPMP Nos.3361, 3362 & 3721 of 2018 in W.P.No.11189%
of 2017 of the Hon'ble High Court of Madras.

Non-issuance of dispatch permits to the warking mining lease holders all of
sudden not only affect the State exchequer but also affect the mineral
based Industry and the persons / families who are directly or Indirectly
dependent on this activity.
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i. Five (5) leases are in existence near

Smt.C. Kasturi Bai (all leases are below 5 Hectares only).

ii. According to EIA notification 5.0.60(E), dt.27.01.1994
Environmental and Farest, all

area more than 5 Hectare
clearance from the competen

The

ik,

MoEF, Gol

vide Circular
dr:02.06.2007 has clarified regarding

by the mining lease of

of Ministry of

mining projects (Major Minerals) with lease

s required to obtain prior Environmental
t authority.

No.J-15012/35/2007-1A.11(M)-Part,
applicability of EIA Notification

2006 on mining lease of 5 Hectares (Major Minerals) and Mining Lease of

minor minerals which have been opera
clarified that all such mining projects wh
clearance under the EIA Naotification,

for renewal, if there is no increase in
enhancement of production.
existence near by the lease a

ted before 14.09.2006 that it is
ich did not require environmental
1994 would continue to operate

As such, the status of 5 leases that are in
rea is given below:-

Name of | Name
. ::; the "“::m': & of the Period 5"1‘:;&““ Remarks
Lessee Mineral
a Srl. DV, | Sy.No.2553/2 of Barytes | 25.05.2003 | Show Cause Mot working since
Subbaiah | Muddireddipalli to Natice No. inception. EC is not
Yadavy Village, H/o of 28.05.2023 23993/R5-2/ required till renewal
Sankavaram 2015, of the lease since the
Village, DE:17.01.2017 area held under
Kalasapadu of the DMG, lease is below (5)
Mandal, Y.5.R. Ibrahimpatnam Hect., However,
Distriet, Lease cancellation
Ext. 0.607 proposal submitted
Hectares vide Letter No.
13223/M1/2004,
Dt:30.10.2018
29.07.2020 &
13-07-2021,
b Sri. M. Sy.No.101 and Barytes | 07.06.2002 - Not working since &
MNageswara 102 of to years. EC is not
Rao Mamillapalli 06.06.2022 required till renewal
Village, of the lease since the
Kalasapadu area held under
Mandal, lease is below 5
Y.5.R.District, Hact. However,
Ext. 0.713 ‘Lease cancellation
proposal submitted
vide Letter No,
EZEWH!;ZF:IDE,
| Date:13-07-2021,
¢ | Sri.B.Malla | Sy,No.105/2 of Barytes | D6-01-2005| Show Cause Not working since
Reddy, Mamillapalli (v), to - Notice No, 14 years. EC is not
Successor | Kalasapadu (M), 05.01.2025 23929/R5- required till renewal
lessea B, T.S.H” Kadapa 2/2015, date: | of the lease since the
Samba Dist, Ext. 0.243 17-01-2019 of | area heid undar lease
Siva Hects. the DMG, Is below § Hect.,
Reddy Ibrahimpatnam However, Lease
cancellation
proposals submitted
vide Letter No,
102/M1/2005
| dt:14.07.2020 &
| 13-07-2021 for other i
- | el Ik

L

____Viclations.,
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_ MNew quarry leases granted by the Director of Mines & Geology,
Ibrahimpatnam and Deputy Director of Mines & Geology, Kadapa with all statutory

clearances i.e. EC, CFE & CFO.

Sri N. 2707 (New RM&BS | 07.05.2021 The lease holder is
Viswanath | Sy.No 2817) of to having valid
Reddy Sankavaram (V}, 06.05,2031 EC, CFE & CFQ.
Kalasapadu (M),
¥SR Kadapa Dist.
Ext. 5.000 Hects.
Sri M.Siva | Sy.MNos.130/2, Barytes | 14.07.2021 - The lease holder is
Reddy 132/1A & 1B, & to having valid EC &
131/P of Dolomite | 13.07.2041 CFE.
Mamillapalli (V),
Kalasapadu (M),
¥SR Kadapa Dist.
Ext. 0.675 Hects.

iv. As the Ministry of Environment & Forests, Government of India and
SEIAA, AP have changed the method of procedure and process of
Environmental Clearance for violation cases from time to time, the
officlals as well as lease holders are not clear about the procedures
changed from time to time.

v. The APPCB vide Lr.No.KMG-01/PCB/RO/KDP/2021-168, dt.02-08-2021
from the Environmental Engineer, APPCB, Regional Office, Kadapa
addressed a letter to the Asst. Director of Mines and Geology, Kadapa &
Yerraguntla while mentioning the details of certain leases requested to
ensure that, permits are not issued to the units till the mine operator
obtain the Environmental Clearance, CFE&CFO from the Board.

vi.  In view of the above clear instructions received from the Environmental
Engineer, APPCB, Regional Office, Kadapa, notices have been issued to
the lease holders to stop all the mining operations immediately and also
issued strict Instructions to the Technical staff of the department for
regular monitoring and vigil over the said leases to see that gquarrying
operations and mineral transportation are stopped from these areas,

vii., The Tahsildar and the Station House Officer concerned are also

requested to arrange strict vigil, watch & ward over the subject areas
and to conduct regular monitoring for not to conduct any guarrying
operations and transportation of mineral until further intimation by the
ADM&G, Kadapa.

In view of the above circumstances, keeping in view of the orders

dated.09.07.2021 issued by the Hon'ble NGT, Southern Zone, Chennal, the
further detailed report are submitted for information and necessary action.

Copy to the Deputy Directar of Mines & Geology
Copy to the Assistant Director of Mines & Genlﬂg:

Yours faithfully,
Sd/- V.G.WVENKATA REDDY
DIRECTOR OF MINES & GEOLOGY

Kadapa,
¥, Kadapa.
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Present: K.Munuswamy
Station: Rajampet, YSR District.

eto:- E.C.Act,1923 - Payment of Compensation to the Dependents of the
deceased employee Late Lakshmi Narayana Reddy, Ponnathotha &

5} Nine (9) Others - Assessment of Compensation - Orders - Issued- Reg.

i &k Ref:- Lr.N0.967/0/2021, dated: 13-05-2021 of Dy.Director of Mines & Geology,
Kadapa, YSR District copy served to Commissioner for Employee

WLI Compensation & Asst.Commissioner. of Labour, Rajampet jurisdiction,

E Whereas the Dy.Director of Mines & Geology, Kadapa, YSR District through

| the reference cited referred the Lr.N0.3423/M1/2021, dt.10-05-2021 of the
 _Asst.Director of Mines & Geology, Kadapa and Informed about a major accident that
ccurred in the Quarry leased to Smt.C Kasthuri Bai situated at Sy.Nos.1 & 133, of

- Mapalli Village, Kalasapadu Mandal, YSR District communicated to me as the
&\ isdigtion Commissioner for Employee Compensation & Asst.Commissioner of
Labour (FAC), Rajampet. This is deemed as a reference made under Sec.19 of the

EC 7!:1.1523,

Whereas it was reported that the accident #ocurred due to fire of explosives in
the Quarry held for lease by Smt.C.Kasthuri Bai'and caused the death of TEN (10)
employees working in the mines and that the acgident occurred due to mishandling
of the blasting materials by the GPA holder of the/lessee Smt.C.Kasturi Bai, the GPA
Holder was Sri C.Nageswara Reddy, S/o.Sesha dy.

"

1A Whereas the Police at Kalasapadu Police [Station registered a Criminal Case
y™ 1 against Sri C.Nageswar Reddy, S/0.8 Reddy, R/0.D.No.4/102,
Chenchayyagaripalli Village, B.Matham Mandal in FIR No.58/2021, dt.8-5-2021.

. Whereas it was informed that the sai
! coccurred was leased to Smt.C.Kasthuri Bai f
| JG.0.Ms.N0.224 of Ind & Com (M.If) Department| dt.11-04-2021 and the lease was
\\Texecuted by the AsstDirector of Mines & Geology, Kadapa vide
( Proc. No 1527/M3/2001, dt.24-01-2001 w e.f 02-111-2001 to 01-11-2021. Further the
lessee gave GPA to Sri C.Nageswara Reddy on 31-12-2012 and the same was
informed to the Asst.Director of Mines & Geoldgy, Kadapa on 19-06-2013. The
Asst.Director of Mines & Geology further informefd that the GPA holder undertook to
comply with all the Rules and Regulations of Mines Act on behalf o the lease
hoider and could be held responsible for any violdtions of the Mines"Rules.

i[ (P.T.0)
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Whereas the Dy Director of Mines & Geology, Kadapa was requested by the
Asst.Director of Mines and Geology to fix the compensation payable to the
tependents of the deceased employees in terms of Rule 31(v) of the A P.Minor
Minerals Concession Rules, 1966, in consultation with the concerned Department,
and the Deputy Director requested the Commissioner for Employees Compensation
under the EC Act, 1923 to assess amount of compensation and fix the liability to pay
compensation to the dependents of each of the TEN (10) deceased employees.

Now therefore in exercise of the powers vested with the Commissioner for
Employees Compensation, Rajampet, YSR Kadapa District having jurisdiction over
the area of the leased out mining area where the accident occurred do hereby
assess the amount of compensation and also fix the liability to pay compensation
and held as follows. :

1.5mt.C.Kasturi Bai, the lease holder of the mining area situated at
Sy.No.1&133 of Mamillapalli Village, Kalasapadu Mandal of YSR Kadapa
District, is the Principal Employer of all the employees engaged in the
mining activity including the deceased Lakshmi Narayana Reddy,
Ponnathota and 9 Other deceased employees and is liable to pay
compensation under Sec.12 of the E.C.Act, 1923.

2.5ri C.Nageswara Reddy, S/o.Sesha Reddy who undertook to be the GPA
holder for the lease holder viz., Smt.C.Kasturi Bai is jointly responsible for
the payment of compensation to the dependents of the deceased
employees. Smt.C Kasturi Bai is the Contractor in the present case.
Sub.(2) of Sec.12 provides as hereunder.

il
.

" ..Where a contractor who is himself a
or lo indemnify a principal under this sectig
indemnified by any person standing to hin
whom the workman cquld have recovered|
o the right to and the amount of any such jn
agreement, be settled by the Commissione

cipal is liable to pay compensation
he shall be entilled to be

n the relation of a contractor from
mpensation and all questions as
lemnity shall, in default of

In the result it is held that the lease holder
the GPA holder Sri C.Nageswara Reddy are join
compensation to the deceased employees and he

f the mines Smt.C.Kasturi Bai and
and severally liable to pay
accordingly.

3. Since it is reported that the accident octurred due'to the mishandling of
blasting material al the place of work offthe deceased TEN (10)
employees, it is hejd that the accident arose out of and in the course of
employment of the TEN (10) employees and the dependents of the
deceased are enﬁjed for payment of cgmpensation for the employment
death of the TEN deceased employees 4

| (P.T.0)
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The amount of compensation payable to the dependents of each of the
veceased employees are calculated in terms of Sec.4(1)a of the E.C.Act,1923. The
relevant factor for computing the amount of compensation is determined in terms of
the Schedule IV of the E.C.Act, 1923 depending on the age of the deceased available
of some from Aadhar Cards and FIRs and Communication letter of the Deputy

Lirector, Mines & Geology, Kadapa, YSR District..

In terms of the Sec.4(1B) of the E.C.Act,1923 read with Notification No. S.0.
/1(g), dt.03-01-2020 of computing the amount of compensation is limited to

Hs.15,000/-

In the light of the above, compensation payable to the dependents of each of

the TEN (10) employees would be as hereunder.

.

E.C.Case No.01 1

1.Name: Lakshmi Narayana Reddy Ponnathota

2.Age : 61 years (The age arrived as per Aadhar i.e.1960)

Relevant Factors in terms of Schedule IV: 113.77

Compensation payable:Rs.15,000 X 50/100 X 113.77 = Rs.8,53,275/-
(Rupees eight lakhs fifty three thousand two hundred and seventy five only)

E.C.Case No.02/2021

1.Name: Balagangulaiah Yerraguntia

2.Age :35years Relevant Factors:197.06

Compensation payable: Rs.15,000 X 50/100 X 197.06 = Rs,14,77,950/-

(Rupees fourteen lakhs seventy seven thousand nine hundred and fifty only)

E.C.Case No.03/2021 {

1.Name: Balagangireddy Kalluru, S/o.Thijupal Reddy

Z2.Age 48 years (Age arrived as parmhar i.e. 1973)

Relevant Factors: 159.80 _

Compensation payable:Rs.15,000 X 50/100 X 159.80 = Rs.1 1,98,500
(Rupees eleven lakhs ninety eight thouspnd five hundred only)

.C No. 1 ;
1.Name: Eswaraiah Pippinaidugari, Slo.|
2.Age :45years Relevant Factors: 1
Compensation payable: Rs.15,000 X
(Rupees twelve lakhs seventy thousand

E.C.
1.Name: Jada Nagasubba Reddy, S/o.Nagi Reddy

2.Age :4lyears | nt Factors: 181.37 _
Compensation payable:Rs.15,000 X 50/100 X 181.37 = Rs.13,60,275/-
(Rupees thirteen lakhs sixty thousand two hundred and sefenty five only)

amappa
44

100 X 169.44 = Rs.12,70,800/-
nd eight hundred only)

(P.T.0)
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V. E.C.Case No.06/2021

1.Name: Korivi Prasad, Sio. Pakeeraiah

2.Age :35years Relevant Factors: 197.06

Compensation payable:  Rs.15,000 X 90/100 X 197.06 = Rs.14,77.950/-
(Rupees fourteen lakhs seventy seven thousand nine hundred and fifty only)

Vil.  E.C.Case No.07/2021
1.Name: Y.Venkata Ramana, S/o.Naga Raju
2Age :28years Relevant Factors: 211.79
Compensation payable:Rs. 15,000 X 50/100 X 211.79 = Rs.15,88,425/-
(Rupees fifteen lakhs eighty eight thousand four hundred and twenty five only)

Vill. E.C.Case No.08/2021
1.Name: T.Venkatesh, S/o.Chinnaiah
2.Age :30years RelevantFactors: 207.98
Compensation payable;Rs.15,000 X 50/100 X 207.98 = Rs.15,59,850/-
(Rupees fifteen lakhs fifty nine thousand eight hundred and fifty only)

IX. C. 1
1.Name: Shaik Abdul, S/o.Khasim Sab
2.Age :50years Relevant Faclors: 153.09
Compensation payable: Rs.15,000 X 50/100 X 153,09 = Rs.11,48,175/-
(Rupees eleven lakhs forty eight thousand one hundred and seventy five only)

X.  E.CCase No.10/2021
1.Name: Bathala Prasad, S/o0.Ramaiah i
2.Age :37years Relevant Factors: 192.14
Compensation payable: Rs.15,000 X 50/100 X 192.14 = Rs.14,41,050/-
(Rupees fourteen lakhs forty one thousand and fifty only)

Now, therefore, in exercise of the r
E.C.Act, 1923, | determine the amounts paya
TEN (10) deceased employees hereunder,

vested under Sec.19(1) & (2) of the
ie to the dependents of each of the

1.Dependent of Late Lakshmi Narayana Reddy.
Z.Dependent of Late Balagangulaiah Yerragunti
3..Dependent of Late Balagangi Reddy, Kalluru (.
4.Dependent of Late Eswaraiah Pippinaidugari (
5.Dependent of Late Jada @ga Subba Reddy

6.Dependent of Late Korivi Prasad 5 ¥Yrs) Rs.14,77,950=00
/.Dependent of Late Y Venkata Ramana------—(28 Yrs) : Rs.15,88,425=00
8.Dependent of Late T Ven AeSh——eeeeee 30 Yr3) : Rs.15,59,850=00
9.Dependent of Late Shaik Abdul 50Yrs)  :Rs.11:48.175=00
10.Dependent of Late Bathala Prasade-———.... 37 Yrs) :Rs. fd,di,t}ﬁﬂ:ﬂﬂ

{61Yrs) :Rs.8,53,275=00

(35Yrs) :Rs.14,77,950=00
Yrs) ' Rs.11,98,500=00
Yrs) - Rs.12,70,800=00
1Y¥rs) "'Rs.13,60,275=00

ﬂ.

(Rupees ane crore thirty three lakhs seventy six E Rs.1,33.76.250=00
Thousand two hundred and fifty only)

| (P.T.0)
|
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Further, Sec.8 of the E.C.Act pravides that “No payment of compensation in
respect of a employee whose injury has resulted in death, and no payment of a lump
sum as compensation to a woman or a person under a legal disability, shall be made
otherwise than by deposit with the Commissioner, and no such payment made
directly by an employer shall be deemed to be a payment of compensation”.
Therefore, the lessee Smi.C.Kasturi Bai and the GPA Holder Sri C.Nageswara
Reddy are jointly and severally liable to deposit the amount of compensation by way
of Demand Draft drawn from any Nationalised Bank in favour of “Commissioner for
Workmen's nsation & Join ssioner of I, Kurnool® as determined
above within 30 days from the date of the order,

In the circumstances of the case no penalty and no costs.

Given under my hand and seal of the Commissioner for Employees
Compensation under the E.C.Act,1923 and Assistant Commissioner of Labour,
RajampelSReBigtdct on this 6™ day of August,2021.

Commi sation
& Assistant Commyjssion
Rajampet. _
Employee's Compensation
To '
1.The Dy Direetsr e

Mines & G-Eﬂll:lg}’, Kaﬂapa. YSR Dislﬂc’t.ASSt' Qdﬂ‘mlﬁhﬂEf of Labour

Rajampet, Y.S.R. Dist.
2.The all the (10)Dependents of the deceased workers.

4.5mt.C Kasturi Bai, Lease Holder at Sy.No.1& 1
Kalasapadu Mandal, YSR District.

4.51i G Nageswara Reddy, S/o,Sesha Reddy, D,Nol4/102, Chenchayyagari Palii
Village, B.Matham Mandal presently residing at Hondagangamma Thalli
Residency, 1% floor, Reddy Nagar, 2™ Lane B kside of SBI ATM, Porumamilla.

of Mamillapalli Village,

Copy to the Deputy Commissioner of Labour, Kadapa.
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